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HOUSE OF THE PEOPLE
Saturday, 21st March, 1953

"The House met at Two of the Clock.
‘[MR: DEPUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS
INo Questions: Part I mot published]

2 PM. .
AIR CORPORATIONS BILL

The Minister of Communications
(Shri Jagjivan Ram): I beg to move
for leave to introduce a.Bill* to pro-
vide for the establishment of Air ) &
porations, to facilitate the acquisition
by the Air Corporations of undertak-
ings belonging to certain exiéting air
.«companies and generally to make fur-
ther and better provisions for the
operation of air transport services.

‘ Mr. Deputy-Speaker: The question
s:

“That leave be granted to intro-
duce a Bill to provide for the
establishment of Air Corporations,
to facilitate the acquisition by the
Air Corporations of undertakings
belonging tuo certain existing air
companies and generally to make
further and better provisions for
the operation of air transport
services.”

The motfbn was adopted.
Shri Jagjivan Ram: I introduce the
Bill.

DEMANDS FOR GRANTS

Mr. Deputy-Speaker: We shall now
take up the Demands for grants for
the Rechabilitatjion Ministry, Demand
Nos. 85, 86, 87 and 134.
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DEMAND No, 85—MINISTRY OF REemk-
BILITATION

Mr, Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
18,15,000 be grantedto the President
to complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day
of March, 1954, in respect of
Ministry of Rehabilitatian.”

DeEmMaND No. 86—EXPENDITURE ON Dis-
PLACED PERSONS

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs,
11,61,87,000 be granted to the
President to complete the sum nece-
ssary to defray the charges which
will come in course of payment
during the year ending the 3list
day of March, 1954, in respect of
“Expenditure on Displaced Persons'.™

DeEMAND No. 87—MISCELLANEOUS EX=
PENDITURE UNDER THE MINISTRY OF
REHABILITATION

Mr, Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
36,000 be granted to the President
to complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1954, in respect of ‘Miscell-
aneous Expenditure under the
Ministry of Rehabilitation’ ",

DeManDp No. 134—CapPiTAL OUTLAY OF
THE MINISTRY OF REHABILITATION

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
22,092,000 be granted to ihe Presi-
dent to complete the sum necessary
to defray the charges which will
come in course of payment during
the year ending the 31st day of

*Introduced with the previous sanction of the President:

10 PSD
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March, 1954, in respect of ‘Capital
Outlay of the Ministry of Re-
habjlitation’ ”.

The Rehabilitation of East Bengal
refugees,

" 8hri T. K. Chaudhuri (Berhampore);
I beg to move:

“That the demand under the
head Ministry of Rehabnhtatmn
be reduced by Rs. 100.

Refugee deserters from Government

colonies
Shri T. K. Chaudhuri: I beg to
move;
“That the demand wunder the

head Ministry of Rehabilitation
be reduced by Rs, 100.”

The rehabilitation of Jammu and
Kashmir

Shri P. N. Rajabhoj (Sholapur—Re-
served—Sch-castes): I beg to move:

“That the demand under the
head Ministry of Rehabilitation
be reduced by Rs, 100.”

Ceompensation to the displaced persons
from West Pakistan

8hri Gidwani (Thana): I beg to
move:

“That the demand under the
head Ministry of Rehabilitation
be reduced by Rs. 100.”

Unsatisfactory treatment of displaced
persons migrating before the passport
system

Shrimati Renu Chakravartty (Basir-
fhat): I beg to move:

“That the demand under the
head Ministry of Rehabilitation
be reduced by Rs, 100.”

Rehabilitation of East Bengal
refugees

Shrimati Renu Chakravartty: I beg
fo move:

“That the demand under the
head Ministry of Rehabxhtation
be reduced by Rs, 100.”

Desertion from government camps and
colonies

Shrimati Renu Chakravartty: I beg
#0 move:

“That the demand wunder the
head Ministry of Rehabihtatlon
be reduced by Rs 100.”
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Resettlement of refugees in land in
Tripura and West Bengal

Shri Dasaratha Deb (Tripura East):
I beg to move:

. “That the demand under the
ead Ministry of Rehabilitation
e reduced by Rs. 100.”

Rehabilitation of refugees in Tripurq
Shri Dasaratha Deb: I beg to move:

“That the demand under the
head Ministry of Rehabilitation
be reduced by Rs. 100.”

Rehabilitation of East Bengal
refugees
Shri Dasaratha Deb: I beg to move:

“That the demand under the
head Ministry of Rehablhtatlon
be reduced by Rs. 100.”

Lands to the displaced agricultural
labourers

Shri Nanadas (Ongole—Reserved—
Sch. Castes): I beg to move:

“That the demand under the
head Ministry of Rehabxlxtatnon
be reduced by Rs. 100.

Govindapur Colony in Uttar Pradesk

Shri Nambiar (Mayuram): I beg to
move:

“That the demand under the
head Expenditure on Displaced
Persons be reduced by Rs. 100.”

Houses in Govindapur Colony in U.P.
Shri Nambiar: I beg to move:

“That the demand under the
head Expenditure on Displaced
Persons be reduced by Rs. 100.”

Inadequate amounts spent on displaced
Harijans

Shri Nanadas:

“That the demand under the
head Expenditure on Displaced
Persons be reduced by Rs. 100.”

Mr. Deputy-Speaker:  The cut
motions moved are now placed be-
fore the House.

Shrimati Sucheta Kripalani (New
Delhi): Mr. Deputy-Speaker, I thank
you for giving me this opportunity
to speak. I know that there is a
large number of Members anxious to
speak and I have been asked to finish
what I have to say within 15 minutes.
Therefore, I shall try to conflne my
remarks onlv to one or two points,—
points which are to my mind of

I beg to move:
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greater importance. We have receiv-
ed this report from the Rehabilita-
tion Ministry which gives an array
of figures and statistics and tries to
create an impression that everything
is all right as far as West Pakistan
refugee rehabilitation is concerned.
We are asked to believe that except
for the matter of compensation,
everything that is needed to be done
for the West Pakistan refugees has
been done and they expect to ligui-
date the problem in the near future.
I do not minimise the achievement
of the Rehabilitation Ministry. They
have done g lot but what [ want to
say is that this report is more or
less like the last year's report even
in the matter of content except that
it registers a slight advance, I want
to assess the progress of the work of
the Rehabilitation Ministry, as to
what has been done during the last
vone vyear, how far they have &guc-
ceeded in tackling *wo main things,
pamely, alleviating human  misery
. and improving the ecunomic condi-
tion of the people or removing the
economic distress of the refugees, in
short bringing some stability into the
lives of the refugees. i.e.. in bringing
real rehabilitation to them. Measur-
ed from thisg yard-stick, I am afraid
the achievement of the Rehabilitation
Ministry in the last year does not
come to much. As far ar the question
of human misery 1s concerned,
think that human misery has been on
the increase. The refugees who have
been so-called-rehabilitated after 5
years of partition their resources are
exhausted, adequate avenues of em-
ployment are not ooen to them. their
physical, moral and economic re-
sources are exhausted. Thus they
are facing a very grim and a very
dreary future. and I am afraid. they
feel they have very little to look for-
ward to.

I have very little time at my dis-
posal and therefore I do not propose
to traverse the whole field. I shall
refer only to a few things and try
to illustrate my point

Let us take the landmarks in the
achievement of the Rehabilitation
Ministry, the townshios, We are very
proud of the townships that we have
built. We always take the foreign
visitors to show these townships.
They are our show oieces. We have

t chits from these foreign visitors.
t is easy to get these chits from them,
because they are nof famillar with
our problems. They go, they see the
things from the outside and thev are

impressed. Let us take the position
of Faridabad township. Our Prime
Minister, Pandit Jawaharlai Nehru

was personally interested in it.
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Therefore as far as pussible, he tried
to do away with red tapism and the
other difficulties which the other
townships have to face, Lady Mount-
batten herself was personally inter-
ested in it, Many other social lights
were working there. The Rehabilita-
tion Minister was himself interested
in it. We have spent Rs. 3% crores on
that township. What is the positiun
of employment in that township to-
day. I want to know. We have been
hearing that unemployement in Rarida-
bad is very acute. There hay been
a number of strikes, hunger strikes,
demonstrations and there 1is acute
unemployment there today. What
are the avenues of employment open
to them, I ask. In stune quarrying
about 300 to 400 people are working.
This venture is heavily subsldized by
the Government, It Is not economic
and self supporting. I am told that
from 800 to 1,000 peopnle every day
come from Faridabad to Delhi to do
what—a wonderful kind of work?
They come to work as unskilled
labourers, as coolies and the expendi-
ture borne by the Guvernment to
glve them even this employment |is
disproportionate. They have to be
brought in the Fridabad buses.
Their transport costs Re. 1 to
Rs, 1-4-0 per day and that comes to
a total of Rs. 3 lakhs a year. These
people who were small shopkeepers or
cultivators are forced to do unproduc-
tive work, They are wurking as
coolies and unskilled labourers, That
is the position of employment in

Faridabad, The Indiaan Co-operative
society has closed down; for what
reason, we do not know. In the

newspapers statements aopeared from
the side of the co-operative society
and the Government blaming each
other. I do not want to go intp the
blame part of it but what I know is
that the Indian Co-operative society
has closed down and whatever em-
ployment it gave is not available to
the refugees any longer. Here I have
a representation from people who
started small industrial ventures. 1
do not want to go into detuails but
here is a letter published by one of
them vn the 16th of February. There
they give you the reasons why small
private ventures have not succeeded
The land rent is very high, the elec-
tricity charges too are very high:
they have transport difMiculties and
as a vesult the cost of production is
high that they cannot comipete in the
market.

I would only ask Hon. Mem-
bers to visit the hospital at
Fridabad, You will see that so
many T.B. cases are there and that
hospital has not 2ot bueds enough tn
accommodate them. They are
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brought to Delhi. That is the test
of the success of that venture,

Take the case of Rajpura, We know
through what stages of bungling has
Rajpura passed, Originally 60,000
people were supposed to be rehabii-
tated. Now I think about 10 to 12,000
people are there. What is the posi-
tion of their employment, I want to
ask., Take Hastinapur. The hon.
Rehabilitation Minister is very proud
of the project. If you go and see
the place, you will see a8 lot of houses
there but if you go a little deeper
you will find out how many of these
are occupied by officers, by the ad-
ministrative staff, how many are oc-
cupled by the refugees and how many
are unvccupied. Then find out how
many of the people living in Hastina-
pur are gainfully employed. We are
told that the refugees are cussed, the
Government settle them but they
come gway. I want to ask: Is it our
people only who are cussed? Have
they no intelligence to appreciate
what is good far them snd avail of
the facilities offered? They come
away when basic amenities of life are
not available to them and they find
it impossible to live, For instance,
people from Orissa came away be-
cause even Water was not available
to them. Why go so far? Take the
colony of Kalkaji. I have personal-
ly seen what acute shortage of water
is there and how the refugees are
suffering as a consequence, Go to
Nilokheri and see. ({Wilokheri was
treated as the blue-eyed baby of
the Prime Minister, There was no
word good enough to vralse this ven-
ture. I do not minimise the work
that has been done. Mr. Das did
good work there. But what is the
result? What do vou see now?
Visit that city and you will ind a
dead city and see, that the Iifc-spring
has dried up. Thére is no employ-
ment for the people; they had some-
employment when they were building
houses but today there is nv employ-
ment, A township is not arranged
just like a drawing room. There
must be sources of employment
springing from there and they must
continue from day to day. Unless
this is done, it will not survive,

About Bengal I do not want to
say much because I know my friend,
Mrs. Renu Chakravartty will have
plenty to say about it. Fulia was a
corollary to the Nilokhesj venture. 1
have been there. I wi'l tell you that
I went there with great expectations
but came back very greately disap-
pvinted, The only working institution
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is the school where training is being
given to the refugee boys who recover
stipends from the Government But
the other industrial ventures started
by the Government are all closed.
There were certain private ventures
toe, some small factories, for weav-
ing, for steel fabrication etc., had
been started by some refugees but
even these when I went there in De-
cember were closed down because the
circumstances were such that they
were not able to continue their work.
Even these poor people who bad in-
vested their , money were suffering,
So, something is vitally wrong wi
this programme and policy; something
has to be done, By saying that we have
rehabilitated the people because we
have built them some houses is not
enough. You have to give them jobs,
you have to give them employment,
That is why I say this policy is not
one of success but of failure.

Let us take some other things. I
would like to ention something
about the reports. A few days back
we received an invitation to go and
see a film about the Chunar home
where Bengali pgirls have been
braought and kept, most happily kept,
I am sure. I did not Po znd see the
film, but my friend Lbon. Mrs, Uma
Nehru. who is in charge of the work
in U.P. said that when she went
there while this ilm was being taken,
what she saw saddened her heart.
What did she see? The girls had
been riven in six months only one
set of clothes, They did not have
enough ciothes for a change ' nd thig
film was showpn to the world about
the work that has been done.

Then take the standing scandal of
Calcutta, what do you see. You see
statlons. The moment Yyou reach
Calcutta, what do you see. You see
people are living on the platform for
days and months and they are try-
ing to gain their livelihood by sel-
ling some pakodis and by such other
means. They were respectable citi-
zens, cultivators or peasants or small
shopkeepers. What have they be-
come? They have become beggars
and criminals: their wonien are
coming prostitutes. What is the
argument advanced for not dealing
with the situation. It is said that they
cannot be rehabilitated. Why,
cause once they were given the op-
portunity  but they came away.
Therefore nothing more can be done.
Our Prime Minister says .a lot about
the ‘human touch” I want tp see
that ‘human touch’ in svlving the lot
of these miserable refugees,
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Now, I know you are getting impa-

tient, you are anxious to ring the
a:llll. I do not want to take much
e.

Mr. Deputy-Speaker: Not at all.

Shrimati Sucheta Kripalani: In
my opinion, ¥ you tlake the town-
ship alone, if you judge the achieve-
ment of the township by the pard-
stick of rehabilitation, 90 per cent.
of the township wi!ll be a failure. I
do not say you bhave not done any-
thing;. you have -Jone something but
Your policy in the township needs to
be reviewed. You have to give them
employment and unless you do that
you have not solved the prohlem.

Let us take another burning ques-

tion. The West Pakistan refugees
are very greatly aritated over the
question of their pm»erty. What is

your progress in the iasg one year in
the matter vf our nevotiations with
Pakistan? I can say in all sincerity
and earnestness—I have no desire to
find fault with anybodv—that I do not
like finding fault but [ am convinced
that our pne year’s record shows
failure writ large. And it is admit-
ted by the Ministry concerned. What
is the report here regarding the set-
tlement of claims of movable pruper-
ty? The report says:

“Correspondence with the
Pakistan Government is in pro-
gress and it has been suggested to
that Government that a Secre-
tariat level Conference be held
with a view to remove ‘the difcul-
ties that have arisen in the work-
ing of the Movable Property
Agreement of June 1950 in Pakis-
tan resulting in virtual stalemate
since 1950.”

With regard to this question, yuvu
have yourself admitted that it
is a stalemate. So, where is the pro-
gress?

The samé thing applies to the mat-
ter of compensation. A Claimg De-
partment has been organised, elabo-
rate machinery has been formed but
what has happened w'th regard to
the question of compepsation? The
Tek Chand Committee has submitted
its report, innumerable conferences
have been held, conferences at
Ministerial level, conferences at
Secretariat level, conferences of Cus-
todians and what -not, Banner head-
lines, fanfare and publicity have been
given. A compensation psychosis
was created in this country; before
hungry people vyou held forth the
prospect of a feast, of a grand feast.
But months have passed and what
has happened? I had an cccasion to
talk to our friend, the Rehabilita-
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tion Minister. He assured us that he
was going to bring the entire com-
pensatibn scheme to the Parliament
in November, November, December
and today we are at the end of
March., Where is the Compensation
Scheme, 1 want to ask. At what
stage is it? Has it been formulated?
Has it been finalised, has it been
placed before the Cabinet, has it re-
ceived the most imporiant thing, the
seal of approval of the Prime Minis-
ter? What has happened to that
scheme, I want to ask. Is the Minis-
ter in a position to make a categori-
cal statement that within a few days,
or within a few weeks or even in the
next few months he is going to
place the Compensation Scheme in
its final shape before us, How long
are we going simply to delay the
matter. It looks as if there is some-
thing mysterious about it. It is a
deliberate policy of procrastination,
you are deliberately shelving the is-
sue.

Then there is another very funny
thing There is an impression created
in the public mind that our hon.
habilitation Minister is very sympathe-
tic, he is very keen to give compensa-
tion, but the villain of the piece is
the Finance Minister, That man is-
holding up everything! Well, we are
not interested in the differences that
prevail within the Cabinet. We know
that the Cabinet has joint responsi-
bility, If one Minister cannot push
his point in the Cabinet, it is not our
concern, it is his concern. He must
know how best to deal with his col-
leagues, he must know how to assert,
how to influence the Cabinet. But,
here I am putting this question to
him. I would like to have a cate-
gorical rep'y to this question. What
is the time limit for the finalisation
of the Compensation Scheme? Wil
it come before the House this session?
People have become very restive, I
represent a refugee constituency.
Fifty per cent. of my constituents are
refugees. Every day they come to
me and ask me what is happening
to the question of compensation,
am not in a position to give them a
reply., I would like tp assure the
hon. Minister for Rehabilitation that
I try to make them as patient as
possible. I try to plead with them
the Guvernment viewpoint. I do not
politically exploit the inability of
the Government with regard to this
problem. But, today on the floor of
this House, I would like to know how
long are we going to take to settle
thig important question.

Now the most important point re-
garding the matter of compensation
is that we are roing to get this
compensation mainly from the pool of
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evacuee property, Therefore, unless
the question of the evacuee property
ig settled, no question of compensa-
tion can come. Unless suilable legisla-
tivn is passed extinguishing the right
of the evacuees, the whole question
of compensation will be held up.
Where is the Bill, when will it be
coming before the House? Regarding
that, there is a cryptic sentence 1m
the report.

“Legislation in regard tv utili-
sation of evacuee properties and
the grant of recompense is being
prepared.”

Regarding compensation, what have
you said?  You have said that “a
scheme for the grant of compensation
prepared in the light of these discus-
sions is under couwsideration at the
highest level, consideration at the
lowest level, consideration at the
middle level, all considerations have
been going on for all these years.
How long will this consideration go
on? We want to know when this
Bi'l will be passed extinguishing the
right of the evacuce on their proper-
tv so that we may know what our
refuvees will get as compensation.

I had many more things to say
Sir, but as you have rung the bell,
I will not take anvy more time. My
point is I have no desire to find
fault with the Ministry. My desire,
if anything., is to help the Govern-
ment in solving these problems and
my attilude has always been gne of
co-operation in this matter, But
when there are certain matters which
we ourselves do not un:lerstand. or
which we ourselves cannnot under-
stand, how are we going (o make the
refurees to understand? What is the
result of this policy wf procrastination,
and of indefiniteness?  You do not
know your mind. You say one thing
today. You say another thing to-
norrow. One Minister says one thing
Another Minister says another thing.
The resut is that people lose their
faith in the Government and their
promises. Therefore, I would im-
‘Press upon you that this matter can-
not  brook any further delay.
Government must immediately take
uction. during this Session itself the
matter regarding compensation should
come up and the necessary Bill should
‘be brought before the House.

wTet sfemy ow (fewme) sy
e o, s gw fafedesr &
way ¥ Amfew faar &7 ¥ o
w3 gud | Tiw 3 ¥ qw wger
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T T ITEfAl W TEEE fa @
w¥ aTelt T A IR ST e
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qw A wwe o afirlia
f@

wTot afe W gi, 913 IR T
AT F qwAE 3 13w
qme § A qa1 QY sr@ § FOT AEA

w93 w3 | 2@ ¥ FT THC FT FHAT

@ | & gagar g f g a1 w7 IS
&g Far wifgd | qF §f 0F 9 ¥ T
q(q frq o1 2@ v A 7 A Qf
gazaz g fs oo g 5@ a7 dar
ANF AT ISAE TART A oA
far § Asfras fadard waqde ]
&t & 1 F AT aral F gav qAwar g
IfFa A faw & gofr it QY § I
wo g 71T Arzfaal Y, Aredl, asai &,
foq £t faeery qdde & ga &
£33 faege dag § 3 9 fesiry
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& 347 7 AT NG F ? O IG %o

gaT rzfaal +1 AT fza, 34173 F1q

qYer 7 ? qiar fF4y Ay ara Ay -;rﬁriﬂ#’f'
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IR ITIEY GG ATH FY, IT FY THAL-
€t fed | ST agL q I ' wwrefaT
R 1@ I NN & ? ow
a1 ), T FE a1 § | AW ACTH
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€ | TaARE € gofana & o)
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a3 fe oo w3 fir v @ g T €,
# wgm § froag dwwmr @0
Tg AW €, T W, @ A A A
g g wofew i g dkwm & ik
gfaws 7 ww@T ...

swewr wAr (+ ot Tw)
qar wgi foar & ?

qrafe wat (st go dto ofw) :
w foé # dur wgi femr § ag @Y I
aer ffad ?

wToT srfee W : aga g9, St
# 19 FY 7T FT AR XAT §

“The vast majori %ot displaced
agricultunsts from West Pakistan

may, therefore, be taken as reset-
tled.”

T W FAT FF g QY A wER
s f& .......
Jrow M yaSymdd Oy
Uge ) gy Sbplile Skl saygunry
ot gt £ pRaplS R (ol
-a
ral Figsourocs and Seiomtife Reseach

¢Maulana Azad): It is regarding the
displaced agriculturists.]

erot wfew T 2 ® al oS
REgEgRF w7 w afw e
&% g 37 fod ™ aog ¥ fr
§ff s wr I e i,
g TwE 5 9T #1 QY fayw kg,
A rfr T | A QuT qWEAT IF T
g 1 T 9 Q9T wg w7
Can we use these words that they
are resettled? I have not the courage
to say so; let an hon. Minister or any-
body else say so, if he likes

&3 worT gga W aw awdw
o, A N § g e & e oY
arlds T W 9T, 7 9 IFH 74T
e ¥ o qud fafeex g
N fagwm § 8 w7 AT wEAAGA
TR A ¥z IMATEATE, N aw AW
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- &0l oS dazgy o5 eagr Ko

“{Maulana Azad: Most of them have

properties of smaller value.]
ot afew ww ;. wEled AN
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27 o # [ AR FIE T AT FEAT
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T, I a3T e fear 3T art
WY A A AgYL AGH AN, § T ATIHY
gy off @3 & Y TQ g AT qA0A
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Y | A Iy @ et M AR fw 3w
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& ot Fr FTAr & | 9T gAR T I
W&o g 1 mwI N aF T,
dferr 37 A w1 FgAv & fF gw WA
T TETERRI R A § gl
g, 3 AT aYy Wifad s sore gl
TET A ¥ THA QY I F qATT FK
T T AT T9AT @ 2 Qfgd arfe
THIFAINT IS, gA QI AR AT
IH qoT FT A, FHIT T 3w aw
&+ g9 a7 TaaT e A€ FT Y TAAAL
oY ey, ST qdy g €747 AT FY
N, I SN TG TWH qAIT
. ® a9 ¥ 77 wm g 6 gEr @R
TR AfuFfG FTITF qraagF AR
ez gaadt A% agraar #1 E1AT Aifed |
qre &v7 § fogsiva &7 dF ®OET AT,
TG F qATeow TETSTH & THAT 97 |
Sy faqdam s v A ddw @
gfew adf fvar mar iR Adtam ag gaw
& aiw e wEfin @ @ A A Q
A AR TG AT F T=AE, 3 AT
et g fra § g5 s anfas &
F oraar g 5 sme & wifaw & dfea
AT AZAC AAF ¥ T F HFAAT A
gfew frar frav @Y g A 7 ST
fawrelt, el R wad 7% 37 feagra
7 a+7 &< frar war 1 FUX gAAT GEA
7 femed @t faqoas Gar A g
39 foefed & ©F O A
437 g & AR A8 59 F{T F FIC AT
FCHE AR NTATTH IHN A
foo® qiw ad fogshta & fagaa @
wq fFm, RN FTATT F framar
Iq 9T A 9% 7Y Ber &, dfer  anfec
FATFTN g ATAIQ@ Ar@t At
FIMA AATTINY ZARIIAF IEAAT
HHT JE F T § | § Jfac w,
IR g qd 13w @ F
B, g § ARy e on
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TR afie T § 5 oow @ owed
NIF AR I g FL

Shri B. K. Das (Contai): I make no
apology for dealing with matters rela-
ting to East-Bengal refugees. The
two previous speakers have dealt with
matters pertaining to West Pakistan
refugees and I should like to bring
before the House some important mat~
ters relating to refugees from
Bengal. It would have been better,
had the report of the fact-finding
committee been before us. An eco-
nomic survey of the condition of re-
fugees was carried out by the West
Bengal Government some t{wo years
back, but it is not fair that we should
base our judgment on all that was
found out at that time. Circums-
tances have changed and it is better
that we should base our judgment
on facts that will come out when the
report of the fact-finding committee is
out. But from our experience we
can have a fair idea of the problems
that face us regarding the condition
of the East Bengal Refugees.

The hon. Member Mrs. Kripalani
rightly pointed out that employment
is one of the main yardsticks by
which the extent of rehabilitation can
be judged. I agree with her, but we
shouic  take into considcration’ the
generul condition that prevails in the
country. We should not forget that
in the prevailing background of gene-
ral unemployment and under-employ-
ment in the country our ambitions
should not be vcry high. I come
from Bengal where lower middle class
youths and even the middle class
youths are facing a critical period re-
garding employment; it will be too
much for us to expect that when we
have several lakhs of unemployed
people in the land we should be able
to rehabilitate all the refugeces by
affording them adequate and proper
employment. lowever, as our re-
fugees can be divided into two main
calegories, namely agriculturists and
non-agriculturists. I hope we may be
able to do something which will -go
a long way to rehabilitate at least our
agriculturist refugees.

The other day, in reply to a ques~
tion which I put, the hon. Minister
stated that during the discussions
with the Rehabilitation Minister
West Bengal and other officers there
it was pointe’ out to him that there
was not enough land in West Bengal
to go by for the rehabilitation of the
agricultural refugees. The one way
out, therefore, is to find land outside
the Province of West Bengal. Attempts
have been made to find land in Orissa
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and Bihar, and there are causes for
the failure or partial failure. The
hon. Minister pointed out that there is
reluctance on the part of the East
Bengal refugees to go outside West
Bengal for their rehabilitation, Al-
though I agree there is always that
reluctance, still I should think that
having the fact before us that we have
been able to rehabilitate a good num-
ber of our refugees in the Andamans
which is a far off land from the main-
land, where a letter is received at the
end even of a month—if our refugees
can be happy there, if they can feel
contenfed there—I think that if pro-
per attempts are made we shall be
able to rehabilitate our refugees out-
side the Province of West Bengal
Here I should thank the Government
of Orissa that they have always very
favourably responded to our needs and
they have always shown great sympa-
thy towards our refugees. There has
been some desertion from the camp
in Orissa and a few hundreds of them
are today in the Howrah Station. It
is a painful scene to see those refugees
in the Howrah Station, and there are
problems, political and otherwise,
which may have to be tackled along
with this question. 1 do not like to
go far into the happenings because the
other day in the Bengal Assembly
thetre was ap elaborate discussion over
that matter. All that I want to say
is that from my experience of Orissa,
as I happen to belong to a district very
adjacent to it, I can say that the cli-
mate, food and all other conditions
there are to a great extent similar to
those of Bengal, and there cannot be
much difficulty in finding congenial
places for our refugees there.

All that troubles me is this. I am
not sure whether this Fact Finding
Committee will go into that matter,
Apparently it will not. It would have
been better if the Fact Finding Com-
mittee might have also gone into that
matter. Because, we want to know
it for certain what reasons are there
that there have been so many deser-
tions. Of course the percentage of
desertion Is not so great as it is al-
ways believed to be, From the cal-
culation I had some time back I knew
it to be near about 14 per cent. in
total in the whole of the Province,
That includes also a number of de-
serters from certain camps in West
Bengal, particularly from two rehabi-
litation camps there. However, I
should think that if more liberal ar-
rangements are made in some places
in Orissa, if a responsible officer is
sent there, and if help is taken from
the sympathetic government that is
functioning there, it will not be diffi-
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cult to find some places in Orissa and
other adjoining Provinces. °

One point that I want to make
clear in this connection is that people
like to have certain amenities before
they can go to a strange place. The
land should be reclaimed. There
should be provision for drinking water.
There should be some arrangement
for the education of at least their
small children. There should be
some medical services, If those:
things are assured I think people will
not be reluctant to go to these places.
I have it from our friends who recent-.
ly visited thé¢ Andamans that all
those facilities, or at least many _of
those facilities, have been given to
the people who have gone to the An-
damans and they are passing quite:
happy days there. I think this mat-
ter should be taken into consideration.
and further attempts should be made-
so that we can find places outside West.
Bengal for the rehabilitation of these
persons.

Some time back the Agriculture De-
partment of West Bengal made an es-
timate of cultivable fallow in that
Province. According to them 2.65-
lakhs of acres are available, but that
land is mostly in the waterlogged and.
undulated part of the country. It will

" require a long process of development

and a good deal pf expenditure before
those lands can be brought into use.
So it is high time that we should take
every care and take up the matter
more vigorously a; to how we can re-
habilitate our refugees outside the-
Province,

Regarding the non-agriculturists
who generally belong to the lower mid-
dle class, there is that problem of em-
ployment. In this connection I would
like to bring before the House one
factor thaf was brought out in the
Economic Survey that was done some
time back, as I have already mention-
ed. From that Survey 1 would like
to read a few lines. They say:

“It istobe noted thatthe stan-
dard of literacy is much higher
amongst the migrants than the
prevailing standard amongst the
population as a whole.”

This is due to the fact that many
young men, and even persons of older
age, who were engaged in East Bengal
in avocations of life which generally
the people of middle class of lower
middle class take to, have come away
to West Bengal and they are trying to
find employment. But, as they have
not been able to find proper employ-
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ment, they have rather been mis-fits;
and that has become one source
«of trouble.

I want to read a few more lines
from that Survey. They say:

“It will be observad that out of
a total of 5.63.294 found engaged
in the major occupations stated
above as many as 2.44,620 or
roughly 43 per cent. were
mis-fits,. It may also be noted
that as many as 2.67,195 persons
found engaged in other occupa-
tions wanted to come into the vari-
ous occupations in which there are
large numbers of mis-fits, It would
appear that there is large room
for re-adjustment.”

When occupation is found for these
‘mon-agriculturists, this fact should be
‘taken into consideration.

I want to made one suggestion re-
garding these small business loans and
other measures which are being taken
in order to give them employment con-
sidering the large number of people
that still remain to be employed. I
should think that in our River valley
areas in Damodar and other places
where industries are going to be set
up, the Rehabilitation Department
should make an attempt, a serious at-
tempt to find employment for those
people. N

Then again about employment in
Services. I should like to point out
that there are certain services of an
all-India character as in Railway and
other departments where these men
have not been -employed in sufficient
number. These young men will not
grudge going away from their own
places, from their own people if they
can find employment in any place in
India. Of course, I know, there has
been some employment in the
ways but that is not enough. In West
Bengal which is very thickly populat-
ed it is difflcult to find employment
for young men belonging lo West
Bengal. Added to this is the influx of
other people who want employment.
There is so much pressure on the small
number of employments that the eco-
nomy of the Province is being shatter-
ed. I therefore request that prompt
steps should be taken for the rehabi-
litation of these young men. I have
finished.

Shri N. C. Chatterjee (Hooghly):
This Report of the Ministry of Recha~
bilitation. I must admit has been very
cleverly done. When I congratulate
the Ministry on this paper production,
I ought to emphasise that one side of
the picture has been overdrawn, Some
of my hon. friends have already point-
ed out that there is too much of self-

Rail-.
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congratulation over ‘the achievement
in the resettlement of the refugees
from Western Pakistan. There is one
sentence to which I want to draw the
attention of my hon. friends. In
Chapter V—Compensation—Para. 64 it
is said:

e a stage has now been
reached when it can be said that
the displaced persons from West
Pakistan are more or less assimi-
lated in the economy of the coun-
try.”

My Punjab friends assure me. and
so far as I know, this statement is
really an exaggeration. But I am
really concerned more about the un-
fortunate displaced persons who have
come from East Bengal. The facts
and figures given in the Report, I re-
gret to say, are not correct. The dis-
placed population figures are given at
page 3 and the Ministry is quoting
figures in the all-India Census of 1951.
These are 4905 lakhs from West
Pakistan and 25'75 lakhs from East
Pakistan. @ We know there has been
large influx of displaced persons from
East Bengal. Thereafter, the Minis~
ter admits............

Shri A. P. Jain: In the post-census
period it is 5.4 lakhs. This is given
in the Report. .

Shri N. C, Chatterjee: Do not anti-
cipate me please. I am not going to
keep it back but what I am saying
is it should be more than 5.4 lakhs.
What I am pointing out is this
that the problem with regard to
East Bengal refugees is now as seri-
ous and as colosgal as was the prob-
lem of the refugees from West Pak-
istan itself, Unfortunately only the
fringe of the problem has been touch-
ed. I am not saying that the Gov-
ernment has done nothing. I am not
in any way belittling the work which
has been done by the Government of
West Bengal or by the hon. lady
Minister. Mrs. Roy, who is in charge
of Rehabilitation Department in Dr.
Roy's Cabinet. What I am pointing
out is this that it is absolutely ime
possible for any Provincial Govern-
ment to tackle the colossal task which
now faces Bengal. It is not a Bengal
problem, it is not a West Bengal pro-
blem. It is beyond the resources of
any Provincial Government and I ap~
peal to the Government of India. I ap-
peal to the hon. Minister and if the
Prime Minister had been here, I would
have appealed to him that he shogld
order that it should be tackled more or
less as a war measure. You know,
Sir, Bengal had to go through an acute
famine some years back during the
Viceroyalty of Lord Linlithgow when
things were going on in.a more or less
haphazard fashion and lakhs of peo-
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ple, I think 30 lakhs of people if not
more, died. Then came Lord Wavell.
He tackled it as a war measure, as a
military problem and then the terrible
massacre was slopped. I wish the
same approach should be made with
regard to the Bengal Refugee problem.
I want that a Commission should be
appointed which will find out the real
facts, which will find out how much
has been done, what is the total num-
ber of persons who need real rehabi-
litation, how much is still to be done,
etc. I also want that there should
be a Liaison Officer sent down by the
Government of India directly function-~

under this Government and he
should be given plenary powers to
tackle this rehabilitation problem on
the spot in Bengal and he should func-
tion under a predominantly non-offi-
cial Committee consisting of different
parties’ representatives so that there
should be a better co-ordination and
co-operation between the Government
and the people.

Sir, you know, the House knows and
my friends will appreciate that Bengal
cannot stand any longer thig burden.
It is truncated West Bengal, one-third
of undivided Bengal. Our resources
are very limited. Already we had to
bear this colossal burden for some
years, In spite of the Delhi Pact, the
periodical squeezing out and driving
away of the Hindu population went on
and this was done in spite of promises
of security, etc. Lakhs of people had
fo come out from East Bengal, and
West Bengal had to bear the burden.
A substantial contribution had come
from the Government but more is
needed. By looking at the tigures~—I
am not saying this in a spirit of carp-
ing criticism—Government itself ad-
mits that the situation in respect of
the displaced persons from East Pak-
istan hag become a source of anxiety.
I am not saying that what has been
done for the West Pakistan refugees
is more than what ought to have been
done. You will see that Rs. 11 crores
have been giveu for housing for East
Bengal refugees and about Rs. 50
crores have been already given for hous-
ing for West Pakistan refugees.. So
also in respect of grants., Rs. 21 crores
have been given for East Bengal re-
fugees and over Rs. 33 crores have
been given to West Pakistan refugees.
The task is colossal and therefore I
plead for more concenirated effort
giving up the attitude of vacillation and
drift, Therefore, I am pleading for
the appointment of an ipndependent
Commission, sending out of liaison
officers and for a realisation that this
if8 a national problem. not a provin-
cial problem, not a parochial problem,
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not a problem of one State, but the

problem for the whole of India to-
tackle and solve.
8 p.M. '

My hon, friend who just spoke was-
reterr'ing to the possibility of renabi
litation in Orissa and other places. I
am pleading that if we want real re-
habilitation of our up-rooted brothers
and sisters, settle them in Purulia,.
Manbhum and Singbhum. These are
Bengali speaking areas where they
will have more cultural, social and
linguistic affinity. What 1s needed
more is an atmosphere where the peo-
ple will have chances of real self de-
velopment. It is psychological treat--
ment which is needed more than any-
thing else. I am not against cettle-
ment in other areas. I know that the
Bihar Government has done some-
thing. I have seen some of the
camps. Some of the camps were well.
run. Butl it would be better not to
take them into the inferior. Place-
them near about the frontiers of Ben-
gal, in those areas where the Bengall
speaking population is living, which is
really an extension of Bengal, and
which ought to have been within Ben-
gal, That would solve a good deak
of the problem.

I am sorry to say that we have been
‘receiving distressing reports fromx
some areas where East Bengal refu-
gees have been settled. 1 would like-
to know from the hon. Minister whe-
ther they have received any reports-
of alleged starvation deaths from re-
fugees who were stationed in the Kok-
rajher Circle Refugee colony, Dist.
Goalpara, in Assam. It was reported
that 11 persons had died of starvation.
I am told by resvonsible Members of
the All India Refuzee Association that
reports which came from Kokrajher
Circle Refugee colony were forwarded
to the Government. We want to know
whether any investigations have been
made and with what results. [ am as-
sured by my . hon. friends who come
from Assam, and it is also our
experience in some parts of West Ben-
gal, that in some cases the local offi~
cials have bungled very badly. Whemn

' they want to help the refugees in

getting allotments, when they are given
lands. the psychological factor is never
looked into. 'T'he result is they are
given lands in close proximity to
areas where boundary disputes are
already there and there have been
lots of trouble with regard to local no-
pulation. The result has been very
unfortunate. As a matter of fact in some
cases. there have been local riots and
there have been Jocal disturbances. and
dissination of the good will which the
people in those areas had towards the
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refugees, our brothers and sisters. I
think somebody should go there and
find out directly how the local offi-
cials deal with them. When there is
enough land, especially in places like
Assam, it is not proper to thrust them
in congested localities. You can pos-
8ibly allol them lands in scattered areas
where there will be no chance of clash
with the local people.

I am deeply distressed over this
compensation affair.  One of my hon,
friends already reminded the House
that the late Mr. Gopalaswami Ayyan-
gar had made a clear statement that
the refugees shall be paid compensa-
tion. He could not possibly say what
the amount will be given and what
shape it will take; but he had made a
clear and categorical statement that
they shall be paid compensation. The
language 1is this. At the Refugee
Conference held in July 1949, at Delhi,
Mr Ayyangar on behalf of the Gov-
ernment made this solemn declara-
tion:

“What I wish to say on the ques-

tion of compensation is this, I
think nobody in the Government
of India wants to deny this, Com-
pensation will be paid. May not
be paid in the shape of cash; may
not be in the form the refugees
might desire to have. It may be
partly in land partly in house pro-
perty, partly perhaps in cash and
also very probably partly in the
shape of some kind of bonds.”

After that, we have had periodical
promises, periodical renewal of decla-
rations by the hon. Minister on the
floor of the House.

Shri R. K. Chaudhuri (Gauhati):
About East Bengal refugees?

Shri N. C. Chatterjee: About the
payment of compensation to them no-
thing has yet been promised or done,
Shrimati Sucheta Kripalani justly re-
ferred to what is stated in the report.
It is said:

“The scheme for grant of com-
pensation prepared in the light of
these discussions is under consi-
deration at the highest level.”

If you really want to have planning,
it you really want to do something,
the first thing for the Government to
do before presenting the Budget is
to decide how much compensation you
are going to pay. Is it bluffing the
HNouse? s it a humbugging business?
Are you realiy serious? Why do you
not decide this tirst and why do you
not tell the people, this year we pay
80 much and no more? You ought to
tell the people something. From July
1949 you have been periodically saying
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this. What have you done? How
much are you going to pay to these
poor peaple, people in the lower in-
come categories. Should you not.
make some final decision? There again, .
it is said in this report:

“Legislation in regard to the uti-
lisation of evacuee properties and
the grant of recompense is being
prepared.”

Whepn will you finalise the prepara---
tion? The refugess are anxious (o~
know that, How long will you allow

them to live on mere hope? Is it a-
mere false hope; or is it a hope which

is going to be fulfilled? While you:
are going on with evacuee property le-

gislation, the pool is being dissipated -
and it is going down.

I am also pleading that. now~
that about 40 lakhs of people have
come away from East Bengal, Gov--
ernment should also declare that they
shall be paid compensation. There
should be no discrimination between .
refugees from West Pakistan and the
up-rooted brothers and sisters from
East Bengal. Certainly our brothers.
and sisters from Western Pakistan-
deserve compensation. Certainly,.
these 40 lakhs of people who have
come away also deserve compensation..
They are as much the victims of the:
tragic policy of Partition to which our-
great leaders have given their consent.
at the dictate of the imperialists oz-
under the machinations of the impe-~
rial strafegists. We have got to pay
compensation to these poor people-
who have lost their all, The hon.
Minpister should make a declaration-
stating categorically when he is going’
to filnalise his compensation scheme
and how much he is going to pay. Let.
us know in Rupees, annas and pies
what is the commitment which the
Government is going to make. We-
read in the Papers the other day that.
24 crores is to be spent this year, But,
the Cabinet is still thinking over it..
Has the Cabinet finalised it? Has the
Cabinet come to any decision, let us
know. We also want a declaration.
irom the hon. Minister that both the
refugees from Eust Bengal and the re--
fugees from West Pakistan will bae:
placed on a parity ond placed
on the same fooling. There should
be no discrimination, no inequali~
ty. Both stand on the same footing.
They bave come away permanently;
there is no chance of their going back
to East Bengal. With this visa and
passport system, the lid on the coffin
has ULeen placed finaily  Cherafore,
there should be a definite declaration
made with regard to the principle, if
not, the quantum of competisation to.
be paid to the refugecs.
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Shri Dasaratha Deb: In this short
time at my disposal, I do not like to
go into the details. I would like to
conflne my remarks to certain broad

. points.

The refugee problem has been the
most pressing national problem for the
last six years, But, it still remains
unsolved. Our Government has spent
crores of rupees on this problem; but
I wish to say that mere spending of
money would not solve this problem.
The way in which Government are
. spending the money will never bring a
solution to this problem. because there
are so many defects. Firstly, there is
lack of proper planning. Then there

-is defect in the bureaucratic machinery
through which you are trying to solve
this problem. And thirdly, there is
insincerity on the Government side to
take the co-operation from all, irres-
pective of political parties, groups and
individuals, I will give you some ex-
amples of this because in Tripura there
are so many refugees. After the in-
troduction of the passport system, thou-
sands of refugees have come to Tri-
pura. At that time I personally went
to see the District Magistrate and ask-
ed him to take our volunteers’ heip to
build Jhouses there. Then categorically
he said: “We do not require any pub-
Jie help. We do not require any co-
‘operation. We have enough of our
Police and Military and Assam Rifles
who can build these houses.” But,
here, in the House, you talk too much
about public co-operation; but actual-
ly you refuse to take public co-opera-
tion. And all this is the disease that
has been operating in the Rehabilita-
“tion Department.

There are some schemes. Take for

-example the agricultural scheme I
-personally went to many refugee colo-
nies in Tripura. The people there are
living most wretchedly and without
-any rehablilitation. I may quote the
‘names of some of these colonies to
which I went:

., Pabia Chara, Rajdhapur, Kanchan-
bari. Kanchanpur, Fatik Roy (Kailasa-
par). Baman Chara. Bettala. Pirkali,
Chalema, Dhuma Chara, Arya Samaj.
Kalacharl. Belaka. Arundhati—Amtali,
“Gandhigram, Jirania. Puran Agartala,
Ranir Buzar., and Seker Cut, and so
many other refugee colonies. And
Tripura Governm.ient have advertised
_that they have done well. The hon.
Minister of Rehabilitation also told me
that in his visit he had been to one
of these colonies. viz.. Gandhigram. But
I would like to inform the House of
deaths by starvation in these colonles
within some four months. In Gandhi-
grave colony, 150 died of starvation in
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a month in 1952. In Baman Chara
colony, 25 died in a week in 1952. In
Arya Samaj colony, 100 died in four
months. And in Amtali and Arund-
hati Nagar. 8300 died within four
months. And there are so many
deaths of which I have got reports
here.« If the hon. Minister wants to
know this, then I can place all these
reports which I have collected from
the people of those refugee colonies.

What is the nature of the rehabilita-
tion? They were asked to go to the
colonies, and they were assured by the
Government that if they went to the
colonies, they would be given land,
that they would be offered agricultural
loan, and that they would be given the
cost of the construction of their hou-
ses, But. when they went to these
places, nothing was given to them.
There are so many examples. Only.
for the construction of their houses,
they were given two kanis of “tilla
land,” i.e., high land. You cannot
produce anything out of that “tilla
land.” They were told four kanis of
land would be given to them. but fer
the last two years they were not inform-
ed, not even shown the lan8 which
they are to cultivate. Aud even the
cash dole which was paid to the refu-
gees was paid most irregularly.

Then, I will give some txamples

- about the way in which these refugees

are glven their cash dole or loan and
the cost for construction of their hou-
ses. In one colony, Baman Chare,
there are hundred families living there
They were given only two kanis of
land, i,e., high land, for the construc-
tion of their houses, and these two
kanis were covered with jungles and
big trees and bamboos. You know
what is geographical position and situa-
tion of Tripura. .It is a land of the
jungle and it costs much to construct
houses there. But what is the amount
you have given. You dssured them
only Rs. 250/- every family for cop-
struction of houses, and ag'riculturgl
loan of only Rs. 750/- each. This is
the promise, but this was not given. T
will give you the example of Bhagaban
Bhattacharjee who got the highest
amount of this loan. He wa$ pro-
mised a loan of Rs. 950/- tncluding the
cost of the construction of the house.
In the first instalinent. he received Rs.
200/-; in the second instalment he re-
ceived Rs. 100/-: third instalment Rs.,
50/-; fourth Rs. 10/-. In all, he receiv-
ed Rs. 360/- during a period of one
year and six months. About the aver-
age they are getting, I will give you
the example of Radhika Ranjan. For
the first instalment, he got Rs. §/-
second instalment Rs. 10/-; third in-
stalmens Rs. 30/- and fourth, Rs. 100/-.
Only Rs. 145 he received during the
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last two years. The ‘Tripura Govern-
ment is feeling complacent that they
have almost solved the problem of the
refugees, because you sec on the floor
of this House when a fact-finding com-
mittee was to enquire into the matter
in West Bengal, you did not feel the
necessity of including Tripura.

I would like to point out also that
in Arya Samaj colony, only one kani
of “tilla land” was given to the refu-
gees. In Pabia Chara, refugees are
being forced into the hands of Zamin-
dars and Jotdars. In this connection,
I would like to mention one name,
Ramkrishna Sharma., He and his
party were rehabilitated in Pabia
Chara in a Khas land by the Rehabili-
tation Department. They have brought
this land under -cultivation by la-
bouring hard for the last two years,
and they have spent the whole amount
given as agricultural loan on that
land. But after two years, now they
are asked either to shift from that
land or to pay the Zamindar his “Sala-
mis” of Rs. 100/- per kani. They were
asked by the Director of the Rehabili-
tation Department and the Magistrate
of Kaila Sahar and the President of
the Congress to do so. These three
people went to the colony and they de-
cided and asked the party to give the
salamis to the Zamindar, You know
it is quite impossible for them to pay
this because you have given only Rs.
200 or Rs. 300 as loanp to the refugees.
Now you want to take salamis from
them, but it is quite impossible for
them to pay the salamis. There are
80 acres of land affected ‘in this way
in that area, and the dispute is still
going on there.

It is under the declaration of the
Government that some refugees, when
they came to Tripura, made mutual
exchanges of their land properties with
“Muslims which were not registered at
that time because it was done so hur-
riedly. Now, the Government in Tri-
pura are not prepared to recognize these
exchanges, and in this way also, a con-
siderable number of refugees are now
almost on the point of being evicted
from their land. I request the Gov-
ernment to investigate the matter and
protect these refugees.

There are’ other problems also in Tri-
pura. There are the tribal refugees.
There are 30,000 tribal people who
have come from Kaslang of East Pak-
istan. For the last two years they
have been living in Tripura, and the;
have made representations to the Tri-
pura Government, but the Tripura
Government are not prepared yet even
to recognize them as refugees. For
the last two years they have been liv-
ing in jungle, dying of starvation.

10 PSD
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You do not give them any cash dole or
any agricultural loan or cost of con-
structing their houses. You have
given them nothing. Thereby you
are making the nimrter £ s rv:ition
deaths high. I should like to record
here the numbers which I had collect-
ed during my tour of these colonies in
Tripura, during the last non-session
period. The following is the list giv-
ing the number of tribal refugees liv-
ing in the jungles:

Sakhagn Tilla 2000 families

. Rajdhor 300 "
Tinsamina 200 ”
Langor 200 ”

In Dharmanagar also, there are
about 1500 families living, but those
tribal refugees are not even recognised
as refugees. 'The Government are not
prepared to register their names in
the refugee list, I do not know why
this discrimination is being done. Be-
sides, there are about 10.000 Hajang
refugees who have come from East
Pakistan and are living in the Garo
Hills. I got a report from the news-
papers that these are not even register-
ed as refugees in the refugee list.
Finding no alternative, they them-
selveg formed a People’s Relief Commit-
tee. and collected some money from
the people living there, which they dis-
tributed among themselves. But the
Assam Government did not care for
these tribal refugees. Moreover, recent-
ly I got information that the Secre-
tary and other office bearers of the
People’s Relief Committee have been
arrested. There was some gossiping
to the effect that they were arrested
on the ground that they were Pak-
{stani spies, But I do not know why
they were arrested. I would request
the hon., Minister to investigate the
matter instead of allowing these refu-
gees to die in this way. They have
been living there for the last two
years, in the Garo Hills, and I do not
know how they are to be described as
Pakistani sples.

Lastly, I would like to give a few
suggestions to the hon, Minister. to
solve this problem:

1. Lands should be given to the re-
fugees, for both house-building and
ploughing purposes.

2, A suitable amount of the cost of
building the house should be given to
them in time.

3. Agricultural loans should be given
to them in time, {.e. to say, before the
sowing season. so that they can pur-
chase the cattle and the necessary agri~
cultural implements. But the man-
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ner in which the loans are being given
now is such that they are of rlo help
to the people, because they are given
after the harvesting season is over.

4. Aid for house construction must
be given in two instalments, one part
before the construction of the house,
and the other part to be paid imme-
diately after the construction is over.

5. Maintenance doles should be con-
tinued, #il1 the harvesting commences.

6. Cultivable lands should be given
to them, as soon as they begin to set-
tle themselves in the refugee colonies.

7. Land reclamation for the purpose
should be made adequately. I know in
Tripura, it is quite possible to do so.

8. Lastly I would suggest that a
committee should be formed, consisting
of representatives from the local peo-
ple, from the refugee section, and from
the Government side, with some po-
wers, to tackle this problem. Unless
this is done, the problem cannot be
solved. If the Government do not
‘nke the help of the local people then
they will find a lot of difficulty in find-
ing land to be distributed among these
refugees. Also. the dispuies that
would arise out of the Government’s
requisitioning policy cannot be solved,
unless the Government enlist the co-
operation of the local people.

With these few words. I conclude my
speech.

Prof. Laskar (Cachar-Lushai Hills—
Reserved—Sch. Castes): Mr, Deputy-
Speaker, I am very much thankful to
you for the opportunity you have
given me to speak a few words on
this occasion,

First of all. I would like to say that
I have gone through the report of the
Rehabilitation Ministry, and also the
explanatory memorandum. and I must
say that those who have gone through
them will share with me in the view
that the record of achievements of the
Rechabilitation Ministry and also the
hop. Minister, is worthy of credit.

Within the short time at my disposal,
I do not like to enter intc many as-
pects, hut I shall confine myself only
to the rehabilitation work in the Ca-
char district. of Assam State from
which I come. I had the opportunity
to visit some of the places in Assam
State. with the hon. Minister in Janu-
ary last. As far as I think. the hon.
Minister will agree with me when I
say that the rehabilitation work in
Assam State 1is satisfactory. Mr.
Amjad Ali, an hon. Member of this
House, was also with us, perhaps he
has given some reports to the hon. Mem-
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ber Mr. Chatterjee who is sitting by
his right side about starvation deaths
in a refugee colony in Goalpara. 1
think the report given by Mr. Amjad
Ali i3 not correct. We have mo
information about this.

Shri Amjad Ali: 1 may tell the hon.

ember that I did not report about
those starvation deaths. And no such
reporting on 1y part was necessary.
For the report has come in writing
from the Kokrajhar refugee colony. It
was a report to the Secretary of the
All India Refugee Association, and a
copy of it was also forwarded to the
hon. Minister. This is what I find
from the papers, and I would like to
contradict my hon. friend and say that
I have not reported at all,

Shri R. K, Chaudhuri: The hon.
Member comes from Goalpara where
the Kokrajhar camp is situated.

Prof. Laskar: Anyhow, the hon.
Member was with us. He also visited
some of these areas in Assam State. I
must say that all sincere and honest
efforts are being taken on the part of
the Assam Government, for the reha-
bilitation of the refugees in different
parts of Assam, Land is being given
to the refugees at the rate of about 8
to 10 bighas, somewhere about three
to four acres per family. Hon. Mem-
ber Mr. Chaterjee has sald that the
Assam Government is not giving lands
to the refugees, although they have
enough land. I have got with me the re-
port of the Geological Survey of India.
and I can prove from that that the
Assam Government have not got
enough cultivable waste land.

Assam has had to face various pro-
blems. They have to rehabilitate not
only these East Bengal refugees, but
also those numbering about two lakhs
who have been rendered honieless as a
result of the earthquakes,. Those flood
affected landless people are also to he
rehabilitated. In spite of that the As-
sam Government is giving land to these
refugees. and I think they are doing
the_ir best in the matter. When we
ylslted some of the places such as Ma-
jer Algachar, Rupsi, Ganeshpur in
Goalpara district, we found that the
refugees there are more or less happy.
Only those who are not cultivators and
glven lands are creating troubles every-
where. In my district also. where the
land is given to refugees who are not
actually cultivators, they create trou-
bles generally: But so far as the re-
habilitation work done by the Assam
Government s concerned, I can say, it
is satisfactory. There may be lapses
here and there.
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If adequate funds are given to the
Assam Government for those rehabili-
tation schemes which they have already
put forward before the Central Gov-
ernment, I think their problem will be
solved in the near future.

Now I like te say something about
rehabilitation in Cachar district, I
come from this very unfortunate dis-
trict. Nobody cares to keep in mind
the name of my district. but at the time
of an emergency or crisis the name of
my district occupies the front pages of
the newspapers. I can give you some
mstances: It occupied when Japanese
soliders penetrated in my district dur-
ing last war and we had to go within
the trench twice or four times
daily; Cachar was a part of
the Surmah Valley and ageain
when Sylhet went to Pakistan by re-
ferendum, our district was saved from
Pakistan grip by the Boundary Com-
mission; again when there was a huge
influx in 1950 of the refugees from Eas-
tern Pakistan, from the neighbouring
district of Sylhet: and last of all it
occupies importance when there
is a crisis 1n Tea Industry in
my district. 72 tea gardens have
been closed throwing out about
40,000 tea garden labourers out of em-
ployment. The rehabilitation has be-
come a problem of the Cachar district.
It was so long under the control of the
Central Government; about a month
back it was transferred to the State
Government. I think everybody will
welcome this. We also suggested that
rehabilitation works would be better
if it would go under the’control of the
State Government, because land is a
State subject and as such the State
Government would be in a better
position to give land to the refugees.
There is another important ground also
for transferring the rehabilitation ad-
ministration to the Assam Government.
Cachar is a border district and the
State Government shall have to main-
tain peace and order. There are also
some refugees who were creating trou-
ble in the district taking advantage
of the position of the Rehabllitation
Controller who had no execution power
and it was thought proper to keep
rehabilitation under the control
of the State Government  so
that they can bring under control these
anti-social elements by suitable ad-
ministration measures.

Within the short time at my dispo-
sal, I will give some idea about the
rehabilitation work done in my dis-
trict. The population of the district
is about 11 lakhs, and according to tha
1951 censvs the number of the displac-
ed persons in my district is 93,000.
There is a controversy about the figure.
In my opinion, there may be about a
lakh and a half. Some came after
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the census and before the introduction
of the passport system. They were,
not included in the Census report. In
evety nine persons one is a refugee
like in West Bengal, Rehabilitation
of Cachar district and West Bengal re-
fugees should be treated on the same
footing.

Then I can give you the comparative
per family expenditure on rehabilita- .
tion for the displaced persons in the
States in eastern regions. * In Cachar
district the per family expemditure is
Rs. 587/8, in Assam Rs. 1,158, in

.West Bengal Rs. 1,300/- in Orissa Rs.

1,915 in Bihar Rs. 1,500 and Tripura
Rs. 744. If we compare the expendi-
fure of this district with that of other
states there we can see that the
money already spent in Cachar is
meagre. More funds should be provid-
ed for the rehabilitation of the displac-
ed persons in the Cachar district. Some
of the refugee associations wanted
that the rehabilitation work should re-
main under the ccrtrol of the Central
Government, because their apprehen-
sion was that by the transference of
administration the Central Government
would not pay as much attention as
needed. To remove this apprehension
my suggestion is that this being a bor-
der district more funds should be pro-
vided for the proper rehabilitation of
the displaced persons. Moreover I
draw the attention of hon. Minister to
the assurances he gave in the District
January last.

The egonomy of the Cachar district
is greatly disturbed, because of the
heavy influence of the refugees, Prices
of all commodities have gone up.
Moreover the district is facing conse-
cutive floods every year. If the flood
is not controlled, it will be very diffl-
cult to rehabilitate these peo?le on
land. Wherever any quantity of
land is available, it is all in low-lying
areas. In this connection, I would
like to point out that there is a small
‘Barak’ river in the district. When it is
in spate it creates havoc. Two third of
the area of district remains under wa-
ter for about 8 months a year. We
know. there was a proposal for taking
up the Barak hydraulic project. This
river was surveyed by the Khosla
Committee and afterwards the scheme
was recommended by the Provin-
cial Government. I do not know how
it has not found a place in the Five
Year Plan. Local peopl: are now
migrating from the district to get shel-
ter in other parts of Assam: it is be-
cause they are very much affected by
the floods. They are feeling the pangs
of hunger and they feel that they will
die if they do not leave this district.
Last year also, two crops were damag-
ed by floods. Occurrence of fl
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consecutively in this district is creat-
ing havoc. If the river is controlled
by taking up this small Barak River
Valley project even now I think the
rehabilitation problem will be solved
and the local people will be saved.
This can only be done by the Central
Government. I draw the attention of
Government to this effect. I think,
the Official report about the rehabilita-
tion work is not correct when it says
that the different schemes in operation
in Cachar have practically covered
more than 95 per cent of the number
of refugees according to the 1951 cen-
sus. Many of the refugees went back
to Pakistan after taking loans. I am
now taking only one example to show
that the flgure is not correct. The
figure of 9,844 families shows disnlaced
persons rehabilitated on land includ-
ing those who have been rehabilitated
under the I.T.A. scheme. About 200
families who were under I.T.A. scheme
are now being rehabilitated in other
places. Does it not show that the I.T.A.
did not keep their word? Therefore, I
think that this I.T.A. scheme {5 a fail-
ure. I think the condition of
the refugees in many gardens
is such that many more fami-
lies are again to be rehabilitated
in some eother places. My submission
is that the I.T.A. Scheme shouid be
thoroughly examined. The above ca-
tegories of refugees are taken in the
official Report as rehabilitated on land.

There is another class of refugees
who were considered rehabilitated on
land. I am giving another instance.
A Rehabilitation Controller was there,
who had no executive power and he
adopted a policy of granting loans to
those refugees who could produce do-
cuments for having land. Some bogus
landlords came forward to sell or lease
out land to the refugees after taking a
share out of loan, On the other hand
also some refugees did not care to get
themselves settled on land. They only
somehow or other procured these do-
cuments and placed them before the
Controller, and after distributing some
amount here and there took away the
loan. This type of refugees are inclu-
ded in the Report as rehabilitated on
land. Therefore the account of the
rehabilitation on land which has been
glven in the report seems to me as not
correct. Officially it may be correct
but actually it is not so. Everything

will come out if thorough enquiry is
made.

For all this my submission to the
hon. Minister {s that a Fact Finding
Committee should be appointed to sur-
vey the problem of displaced persons
in Cachar district, and to assess the
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rogress so far made in the implimen-

?ati%n of the various relief and rehabi-
litation schemes. The rehabilitation
work should not be judged by the
amount already spent, but adequate
funds should be provided for actuai
rehabilitation of the refugees. The
poliay of giving loans by instalments
should be revised.

The cultivable land should be allot-
ted to the real tiller of the soil. I
have got some reports that some
lands are going to be allotted to the
refugees in Gumra area in Cachar
district. About 200,300 scheduled castes
cultivators and fishermen families who
have not got any loan or got small
amount of loan for want of backing
are not getting land there. They ap-
proached the Minister during hislast
visit at Silchar and got assurances too-
Those who took business loans previ-
ously and who are not real cultivators
are getting Jand in this allotment. The
record is there. After proper check-
ing selection of deserving persons can
be made. If it is not done; this
should be revised, and reallotted ac-
cordingly.

A Regional Office of the Harijan
Relrabilitation Board is to be opened
to entrust the work of the rehabi-
litation of the Scheduled Castes in
the District. All refugees cannot be
rehabilitated on land. Therefore, a
poly-technic school should be opened
there to give vocational training to
refugees and local students. At least
one township should be built to re-
habilitate middle class people there
in a well planned manner. There is
too much of rysh in many education-
al institutions in Cachar district be-
cause of the sudden influx of re-
fugee students. The High School and
College authorities have been compel-
led to increase the number in the
teaching staff. New premises, build-
ings and hostels have to be built to
meet the demands. All these have
put a great strain on the flnancial
resources. Grant-in-aid and loans
should be given to the deserving
Schools and Colleges of Cachar as
have been given to the educational
institutions in West Bengal.

dfen sTve T wniw (i)
orTe fedt wfiwe amgw, ow & T E

FartR grarga &7 &Y o
1% g frara w1, fafed amw
fgfafodem &Y foilé a8t e & sl
o T, $ @ A feaw & a9
Y 0¥ FT 7 QAT T § 9 I AGYH
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wm fem § w1 oo feg-
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(English translation of the above
speech.) *

Shri P. L. Kureel (Banda Distt.-cum
Fatepur Distt.—Reserved—Sch. Castes):
Sir. I am grateful for this oppor-
tunity that you have given me to
speak here today. I had originally
no intention to speak, but I feel it to
be my duty to bring into the notice
of the Government what I have come
to know today—for otherwise I will
fail in the discharge of my duty.

Before I do that, I want to congra-
tulate the Government for their mani-
fold efforts in the cause of the refu-
gees—that they are doing not by way
of any charlity, but out of a sense of
duty. We can feel proud of it. You
are quite aware of the circumstances
in which we won our freedom. There
were communal organisations work-
ing in the country then. There were
present in the country selfish Zamin-
dars who were out to exploit any
opportunity to endanger the peace of
the country. Besides many foreign
countries had designs on wour free-
dom. Further, several Indian States
existed where complete bureaucracy
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reigned. The Rajas and Maharajas
and other rulers had their own way.
They too were interested in attempts
to thwart any chances of India's
freedom so that they could maintain
their bureaucratic hold on their sub-
jects. Such was the disturbed situa-
tion in which we won our freedom.
You are also aware of the bloodshed
that accompanied our freedom, both
in India and in Pakistan. Keeping
all these things, In view we can
genuinely feel proud of the achieve-
ments of our Government. Our Gov-
ernment have done much for the re-
fugees despite all these hurdles. Not
only we, but a whole world may well
feel proud of it. No Government
could have taken a bigger step nor
does any Government possess the
means and the power to rehabilitate
these refugees with 8o much ease.
Viewed in the difficulties which faced
the Government in helping the refu-
gees or in the way of their rehabili-
tation, the efforts of the Government
really deserve praise. Our Government
has allotted them lands and built
houses and shops for them or, so far
as was practicable, advanced loans to
enable them to do so. The Govern-
ment has tried to help the refugees in
every possible way. The circumstan-
ces did not warrant such efforts on
the part of the Government, because
the first thing that should have en-
gaged their attention was that our
hard earned freedom achieved at a
tremendous sacrifice, was not to be im-
perilled anyway. There was Kashmir
problem on the one hand and many
things concerning the internal ad~
ministration of the country on the
other whichr prevented the Govern-
ment to attend the problem of refu-
gees. Yet they regarded it their duty
to rehabilitate the refugees who were
forced to leave their hearth and home
for us. No doubt, the Government
shrould do more than what they are
doing at present. I congratulate
them, in particular, Shri Ajit Prasad
Jain as also Shri Khanna, who was
born and brought up in the Frontier
Province and whom I happen to know
for a long time. He degerves congra-
tulations for the hard work he has
done during ,g]l these months. The
beautiful houses that you see for the
refugees everywhere is the direct re-
sult of his efforts.

Now I come to the point for which
I stand to speak_today. I feel that
there should be no separate settle-
ments for backward classes. This
sentiment has been voiced even before
that Harijan settlements should be
not isolated from the rest of our peo-
ple. They used to be so built in the
days gone by; their houses used to be
built a little away from the villages
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.and an effort used to be made
to keep them separate from the
rest of the people. The way of their
living was different from other sec-
tions of the population—so much so
that their flelds and wells were sepa-
rated from other villagers. Till now
they continue to be regarded as un-
touchables. A great drawback of
our countrymen has been that we
have never regarded ourselves as
people to belong to one country in
‘whose veins common blood is flow-
ing. Many of our people think they
have comparative racial purity over
others. That theory 1is wrong in
India. For centuries amalgamation
of blood has taken place in India;
the whole protess has been going on
for so long that no community can
.claim to belong to a particular race or
to possess a particylar variety of
blood. For that reason, we belong to
one common country. We have one
nationality. It is, lrowever, a regret-
table thing that according to a report,
separate Harijan settlements ave
been built.

Sari A, P. Jain: Sir, it is wrong.

Shri P. L. Kureel: I can refer to
many Harijan settlements which
exist here in Delhi. Many dark little
houses and slums exist in the coun-

try which need be cleaned at the ear- -

liest. We should give no opportunity
to anyone to think in narrow terms
of caste or class. The need of the
power is that we should realize that
we all belong to one country and one
nation—that we all are alive to the
sense of patriotism and that sense
should be prevalent among all clas-
sess. The untouchable and Harijans
also possess it in the same way as the
higher classes do; the Muslims also
‘possess it just as the Sikhs do. No
particular community or class can
claim a monopoly in that respect. All
are actuated by this sentiment alike.

I, therefore, call upon the Govern-
ment not to proceed with the cons-
truction work of separate colonies for
the Harijans and to take steps for the
abolition of the existing ones. Here
in Delhi one such settlement is known
as Regharpura. There are many
more old settlements like that. There
are some such settlements in Shahdra
also. There is need to abolish their
separate charac.ters. I am aware
that the economic status of Harijans
does not permit them to live in com-
mon settlements, purchase plots of
land there or build houses of their
own. Nevertheless, it is the duty of
our Government to advance loans to
them which may be recovered in ins-
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talments of small amounts. Some
Harijans can also purchase lands in
comman settlements or even in settle-
ments inhabited by rich persons. They
should be encouraged to purchase
lands in those settlements and in
deing that we should be actuated by
the feeling that we all have a com-
mon nationality. By actual social in-
tercourse we should create such social
life which may eliminate caste feel-
ings from our midst and - thus, pave
the way to common nationhood. One
particular difficulty is the general
financral condition of the Harijans.
Then their cultural status is another
handicap. 'Yet the task before us is
to promote culture in them. That
will be possible when they meet per-
sons of higher classes, mix with them
and when their womenfolk meet their
counterpart of higher classes. This
will help in raising their cultural
and social status. This result can be
achieved by giving them opportunity
to mix with persons of other sections
of our population.

Sale of land through public auction
is another handicap. Delhi State
Government is following the same
procedure and so is the case with the
Delhi Municipality. I want to draw
your particular attention to this very
defective method, that leads to enrich
the already rich and make the poor
poorer still. The wealtheir sections
take advantage of the auction and
purchase almost all plots. It is they
again who can erect magnificient
buildings. The result is that these
buildings become their source of in-
come. But_the poor Harijans cannot
purchase plots just sufficient to build
residential quarters for themselves.
They are not in a position to compete
with the rich. I, therefore, request
the Government to reserve a certain
number of plots for the Harijans in
every settlement. I am quite opposed
to this resolution, but there is no al-
ternative to it. Under the circum-
stances, one method is that a number
of plots should be reserved for the
Harijans in every settlement.

Shri Gidwani: At the outset I want
to make clear one point so that there
may be a background for proper un-
derstanding of what I have to say.
It has been said in the last report
that Government has spent Rs. 178.10
crorés. What is meant by saying
“has spent Rs. 178-10 crores? Out of
this amount you will see that over
Rs. 100 crores 'are capital investment.
It is not money spent and given away
in charity to refugees. Every pie that
has been spent on housing or on
loan, will be recovered.—not only the
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corpus, not only the sum., but along
with it the interest. The bigger
loans, loans above Rs. 5.000/- are to
carry interest at 8 per cent. The
smaller loans from Rs. 50 to
Rs. 5.000/- are to be returned after
three years in three instalments with
3 per cent. interest. These rural and
urban rehabilitation loans come to
about Rs. 35 crores advance. If a bank
were to invest money and advance loans
—if for example the Punjab National
‘Bank gives me g loan—it will not be
-said that the bank has spent that

monéy. ,

The next item is money spent on
housing and shops. For every shop,
for every house the displaced person
is charged rent, calculated on the
basis of interest, development, ad-
ministration. repairs, etc.—every item
is calculated. Whether he is able to
‘pay or not. that is a different matter.

One thing further which will pro-
bably shock many people is this. If
T am not able to pay rent of my house
or rent of a shop, or an instalment
of loan advanced to me, the civil
court procedure is not available to
‘me. But here an extraordinary pro-
cedure has been laid déwn. In Bom-
‘bay a special legislation has been
passed, by which for non-payment of
rent, a man can be ejected, his goods
can be attached and he can be sent
to jail. Not only a loan, but even
rent can be recovered as what is called
“arrears of land revenue”. When we
discussed this question.one day in the
Rehabilitation Finance Administra-
tion Advisory Board. of which I am
a member. my hon. friend Mr. Rohini
Kumar Chaudhuri was shocked and
he exclaimed: how could it be these
days that a person for default of pay-
ment of an instalment of loan could
‘be sent to jail: I said it is 80 under
the new Ramraj! So. these are two
important points which should be
borne in mind. The money spent on
the relief of about 80 lakhs of people
is_about Rs 73 or 76 crores including
administration charges.

That is one thing. The other thing
which I want to tell you is this. My
friends Pandit Thakur Das Bhargava
and Lala Achint Ram. for both of
whom I hgve great respect have re-
ferred to Shri Mnhan Lal Saksena’s
work for Rehabilitation. Shri Mohan
Lal Saksena'’s was Minister of Rehahili-
tation for nearly twenty months and he
resigned his job. After his resignation
be wrote a_pamphlet called “Some Re-
flections on” the Problems of Rehabili-
tation.” He sent that to Pandit .Tawa-
harlal Nehru, and has published it
now in the form of a book. I would
wish every Member of this Parlia-
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ment fo read that book written by an
ex-Minister of Rehabilitation. For
want of time I shall only read three
quotations there-from. He says:

“During the 103 weeks I was
in office, I tried to give effect to
the policy I had outlined, I
gave practically all my time and
attention to the work I had un-
dertaken, sparing neither myself
nor my officérs; but there were
limifafions ~ and difficulties be-
yond our control, and we could
not achieve our targets. I had
vigualised. at the time I took
over, that the bulk of thre problem
would be liquidated within two
years. This expectation has not
come true. Now a new situation
has arisen in the Eastern States,
and. notwithstanding our efforts,
the influx continues. In the cir-
cumstances, I felt that I would
not be justified in continuing in
office any longer, although my
experience and services will al-
ways be available for the benefit
of our unfortunate brethren.”

Then in another place he says:

“But I am sorry to say that
most of the States have not play-
ed the game. They have been
lukewarm about this business.
There was considerable delay on
their part in the formulation of
rehabilitation schemes...... Politics
have often played an important
part in shaping the rehabilita-
tion policy of the States; and
local interests have not been help-
ful. The fupnd of public sympa-
thy evinced by the local people
in the earlier stages has largely
been dissipated: and in certain
provinces and states we find even
a feeling of hostility.”

Then I come to a third and I flnish:

“On the top of them all, there is
the financial handicap. In the
first few months I was assured
that there would be no difficulty
about finding funds for the diffe-
rent schemes of rehabilitation
which the States may formulate;
but when, after considerable chas-
ing, we were able to get the
State Governments to submit
‘approved’ schemes. we were con-
fronted with the financial strin~
gency, with the result that many
of their schemes had to be cut
down and others had to be aban-
doned. I have all along tried to
impress upon all concerned the
imperative need of finding ade-
quate funds to make possible the
rehabilitation of millions of dis-
placed persons.”
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I do not want to read more. You
see here, an honest man, working for
twenty months, not getting sufficient
funds, not getting support from his
own Government and from other
State Ministries—there is a passage in
that book wherein he says “There is
no co-ordination among the various
Ministries in the Government here”;
in disgust he resigned the job.

Then came our friend Shri Ajit
Prasad Jain, with a magic wand. And
what has happened during his re-
gime. I will tell you one or two
things. I wrote to Shri Ajit Prasad
Jain a few days back regarding the
recovery of Urban State loans. Now,
there are two kinds of loans, State
loans and R. F. A. loans, from Rs. 50/-
to Rs. 5,000/- are called Urban State
loans and over flve thousand are
called R. F. A. loans. This is what
Mr. Bhonsle has written to me on
fgtet 5th March 1953: in reply to that

er:

“Upto November 1952 the
State Governments have sanction-
ed urban loans to about
Rs. 1,75,820 displaced persons
from West Pakistan, of an aggre-
gate amont of over Rs. 11
crores.”

The average of such loans works

out to only Rs. 660/-. I ask my .

friend here: guppose tomorrow a per-
son from U.P, or a person from Mad-
ras had to leave his home, had to
leave all his property and had to go
with his family to Rawalpindi and
there he was given Rs. 1,000/- and
was expected to rehabilitate him-
gelf, pay rent for the shop, pay rent
for the house, maintain his family of
flve members, and on the top of it had
to return thre amount after three years
in three instalments at 3 per cent in-
terest—I challange anybody to prove
to me that it is possible for any per-
sons to be rehabilitated under those
conditions. I say this is nothing but
playing with our lives.

[PANDIT THAKUR DAs BHARGAVA in the
Chair.]

Therefore I wrote to the Govern-
ment some time back about these
petty’ loans which amount to Rs. 11
crores and requested them to postpone
their récovery till the payment of

the claims was made. After a great.

deal of agitation, I thank them that
they ultimately agreed, but only in
respect of those loaness who had left
property behind. But what about
thcse who had not left any property
in Pakistan? You talk of Gandhiji.
A person is given Rs. 300 as loan and
after three years is asked to pay out
of Rs. 300/- Rs. 100/- every year in
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three instalments, otherwise his
utensils, his goods and any cash or
amount that is lying in the house
will be attached on he will be sent
to jail. Will hre be rehabilitated?
1 challange anybody to tell me if that
was possible? This is what I told
Pandit Jawaharlal Nehru himself.
You talk of Ramraj you talk of
Swaraj, you talk of rehabilitation; tell
me, by any calculation, that these per--
sons can be rehabilitated. i

The result is what we see today.
The Government of India say “we and
the State Governments have arrived
at an agreement.” What is it? “If’
there is a loss, we shall share fifty-
fifty. If the States do not agree to
share the further loss the whole bur--
den will fall upon us.”

And what is the total amount? Out of
Rs. 11 crores fifty percent will be covered
by those who have left property be-
hind. I was ig%_ing that out of the
whole amount "of this loan fifty per-
cent will be covered by those who
had property in Pakistan. That s,
out of 11 crores, about six crores
are covered. For the remaining five
or six crores of rupees, if you treat
amounts upto Rs. 1,000/- as grants it
will be about Rs. 2 to 3 crores. If
you do not do so, you are going to
ruin fifty thousand families. I heard
of a case only day before yesterday
of a displaced person who was living-
in Mathura. It was reported in the
“Hindustan Standard”. The man had
been given Rs. 500/- as loan. He
got a notice to pay the first instal-
ment. He got a shock immediately
vomitted blood and died. After all,
for a Government which has sanction-
ed over two thousand crores of rupees
for their flve year plan, two crores
are nothing. Should you treat the:
displaced persons in this manner for
thris small amount?

The other thing is about compen-
sation. My friends have dealt with
the compensation question. I will
only deal with the Claims Depart~
ment. Well, we were told in last
August that the claims work was
over, and an At Home was arranged
in honour of the Minister by the:
Claims Officers. Tomorrow you are
having another At Home. May 1 tell

- you that all these things are arrang-

ed by the Claims department to cover
their inefficiency and their incompe-
tence? They have made the poor dis--
placed persons “spend hundreds and
thousands of rupees and roam about
from place to place, for the veriflca~
tion of their claims, and still there-
are many claims which have not yet:
been varified.
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I will prove today that this depart-
ment is utterly incompetent, thorough-
ly useless and should be scrapped.
'IYhere are many things that can be
said.  Yesterday, two widows came
to see me from Jodhpur. They have
flled their claims two years back.
‘They were asked to file new claims.
They said they had sent a number
of registered letters and telegrams
‘but they had received no reply to
them. 11 people have come from
‘Ganganagar. From 14th they are
staying’ here for the revision of their
claims. Every day many people see
me and bitterly complain against the
officers of the department. I say this
Department—(whoever is responsible,
even if they are some displaced per-
sons) has done dis-service to the peo-
ple. They deserve condemnation.
‘The hon. Minister should not agree to
receive any “At Home"” from them.
They are doing these things to cover
up their inefficiency, indifference,
callousness and cruelty. I will ap-
neal to the hon. Minister to have
every claim verified and get this work
completed as early as possible.

Regarding payment of compen-
sation, there should be no delay. I
am reminded of a persian Couplet in
that connection:

a2 syl Fhe'l 33

“Till antidote is received from Iraq
the snake bitten will die wof the
snake bite”

Time is the essence of the whole
matter, If there is delay there will be
serious consequences. Again I am re-
minded of another couple: in that re-

gard:
ol o & oyl LK

“If one becomes desperate, he reports
am not personally afraid of nn{ con-
sequences. I have passed my life in
that way. People are accusing me
today, of showing weakness. I have
received a letier which says “you have
been talking of our demands as
President of All India Refugees Asso-
clation and getting resolutions passed
in conferences. These resolutions are
not going to help us.” I have also
got other letters. I have no time to
rTead them. Someone wants im-
‘mediate action to be taken but I have
‘been hesitating because I know today
‘that the Government is very power-
ful and ruthless and I do not want
our people to suffer. But People are
getting impatient, they are getting
restive.

10 PSD
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Take the question of maintenance al-
lowance for the non-Punjabi old, in-
firm and aged displaced persons and
widows and orphans. In the case ot
the Punjabi zamindars, they have got
lands on quasi-permanent basis but in
the case of zamindars from Sind from
Bhawalpur, from Frontier, from Balu-
chistan, they do not get even the
maintenance allowance. We have
appealed to Mr. Jain a thousand times
but he says “No”. “It cannot be
done, it cannot be done”. What is this
democracy? Is there any reason?
Is there any logic? Is there any
J'us:_ice? 1 appeal to him to be demo-
cratlc.

Pandit Jawaharlal had gone yester-
day to deliver a lecture to the con-
gressmen to root out corruption. May
I humbly ask if these “At Home” and
“Tea Parties” given by the subordinate
officers to their Ministers are to be
encouraged. Do they improve the tone
of administration, and lead to its
purity?

Shrimati Renu Chakrvavartty: I rise
to discuss these grants with a very
heavy heart because for the last one
vear on more than one occasion we
have discussed the terrible plight of
the refugees. We have heard and we
have been accused that we on this
side of the House are trying to make
political gain out of this plight but
today, when we come here again we
find the situation has become so bad
that it is no use now taking shelfer
behind such things as the slander
that East Bengal Refugees are lazy and
good for nothing. Today what is the
position even in respect of West
Pakistan refugees. Every day we are
hearing, every day we are seeing what
is_happening in Faridabad, .what 1is
happening in Nilokheri. We are hear-
ing of the tales of the people who in-
habit the mud huts in Gurgaon. It
is something about which I feel terri-
bly disheartened becausa I feel t
we are not able in this House to im-
press upon the Ministers the urgency
of the matter and things are getting
from bad to worse. During the last
two days many people have seen me,
especially refugees from West Pakis-
tan and thev have told me that today
the unemployment situation has be-
come so had that—I tell you with
shame as a woman-—they have to sell
the bodies of their women. That is.
the situation. If it is true. and I know
that it was true in my parts. I think
it must be true here when men-folk
come with tears in their eyes and say
all these things. You who talk in the
name of Gandhiji, if you are really
sincere. then do something about this
disgraceful state of affairs. Take heed
while therg is still time. We do nod
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ant to trade on our sisters’ miseries.
E’:‘é a woman. I belong to a different
political creed. 1 beg of you, ~Mr.
Jain. take heed of it and let us see
what can be done. I have heard about
the Gurgaon refugees, of the Railway
Road camp and of Shamseer Road Camp
where there are 2400 mud huts.
14000 refugees are there and 'the space
alloited for one but is 9X13 ft. Last
time. during the rains, 9000 refugees
were left shelterless, and 1500 huts
damaged. Rs. 50/- us_relief per hut
was granted by the Government but
only 40 huts got it. The rest of the mo-
ney was returned. Why? There must be
something wrong in the governmental
machinery of distribution, We have
to look into their 'water situation
My friend Shrimati Sucheta Kripaiani
has dwelt with that. Therefore 1 will
not dwell too much upon it but I will
dwell upon the plight of 1000 widows
there. They are having only one meal
per day and there are many families
who spend many days _even without
one meal. I was surprised to think
that we do not have such things as
permanent liability camps for these

ople. Is there no vocational train-
Eﬂ’? 1 feel like talking about 1it. I
¥eel frightened talking abou! vocatlon-
al training nowadays because after
wou have taught them a vocation you
tell them that you have learnt your
trade but where is the market for
them?

I want to bring before you other
things. If we do not tackle those
things now, it is going to have serious
repercussions with the iesult that the
entire society will have to suffer for
1t. I do not want to talk much about
Faridabad. Already others have talk-
ed about it but I will come to my
part of the world, i.e, East Bengal
refugees. I am not prepared to ac-
cept the argument given by the Min-
Ister that we have left the execution
to the State governments. We have
spent from the Central exchequer
Rs. 178 crores and we have a right
to know how the schemes are going
through. Are they really rehabilita-
ting refugees?

I now come to the people who have
come back from their colonies to Seal-
‘dah and Howrah. It is essential to see
why it Is hrappening. It is true a Fact
'Finding Commission was appointed by
the Minister after a greot deal of

. agitation in my Province but, in snite
of the loud talk of co-oneration in this
House co-operation with legislators,
with other political purties, was de-
nied. So far so good. We realise
where we stand. Co-operation is not
needed but that Fact Finding Com-
mission uptil npow has not placed
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before this House its recommen-
dations. I believe it is a -very high
power Commission that is going to
Jook into it but I do not think that
has also been done. But, we have in
Bengal a Fact Finding Commission
of (the various refugee organisations
and we have already got their report.
They have gnne ihrough 42 colonies
of various types, azricultural, non-
agricultural, agricuitural-cum-non-
agricultural, urban, betel nut growers,
rehabilitation schemes, union board
schemes etc. I am going to place
before the House ceriain other con-
clusions and findings. Why is it that
these deserters have come back
again and again from rehabilitation
centres? The majority of those who
have come from East Bengal are the
rural population. If the scheme was
for the agriculturists, loans were to
have been given for house building,
building materials were to be made
available, agricultural loans were to
be given and also maintenance al-
lowance for six months. We have
examined these but we find that so
far as the house building loans are
concerned, in no case a loan was
given within the four months period,
when maintenance allowance was to
be given. I have examined 9 or 10
colonies. In not a single case did
they get the loan within that time.
The maximum time was 20 months.
For instance, there have been people
who were kept in tents in torrential
rains and storms for 9 months; some
for 8 months in tents, some for six
months in tents. Not one of these
was kept for less than six months in
tents. Between the payment of the
first instalment and the second instal-
ment there has been a huge gap.
Sometimes even 18 months have pas-
sed before the payment of ‘the second
instalment. ! C

Coming to agricultural loans, they
were to receive land immediately
after arrival. In some cases, I may
mention Govindpur specially, they
have not yet been given any land.
In almost all other cases, except in
three—10 months, 12 months and 5
months have elapsed before the land
was given. When the land was given,
it was waste land, fallow land, jungle
or waterlogged land. It is true wa
have not got much good land, but
why not prepare it and develop it be-
fore distribution? What have we
done to develop that land and give
it to them? How often has assisten-
ce for reclamation been denied to
these people? For instance, I will
give the case of Chandipur. In that
place. out of the 100 families sent, 91
have deserted; only 6 remain why?
Because, they tried to cultivate that
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land in two successive seasons,
The seedlings grew and then it all
dried up for want of water. There
are no irrigation facilities in any of
these agricultural colonies. That is
the reason why these people have been
coming back again and again and
statzt':ing on the foot paths of Cal-
cutta.

I will not go to the other examples
because I have not got the time. I
will take the two horticultural sche-
mes in Kheyrellachak and Talbagicha.
They were told that each one will be
given one biga of land. Rs. 500 as
house-building loan and Rs. 300 as
horticultural loan. How much were
thev going to gain out of it? Ruvees
1080-15-0—it has been calculated to
the pie—was the return per annum.
This is what we were told. But. what
happened? The land was rocky and
sandy. There was acute scarcity even
for drinking water. not to talk of
water for agricultural purposes. The
refugees who were non-agriculturists
were chosen to go there. This is one
of .the great weaknesses of these sche-
mes that the refugees are not told
where they are being taken. They
are made promises which are never
kept. They were told that they were
going to Khargpur and Midnapur.
They did not know: the nature of the
rehabilitation scheme to which they
were being taken. Again and again
they made representations after going
there. Do you know tHat loans was
given jin five instalments? Even
Rs. 4/- was given as an instalment
once. Ten lakhs of rupees have been
spent on both these schemes. After
spending all these 10 lakhg, there is
not a single refugee over there. Or,
it there are one or two families, all
the rest have come away because it
was impossible to produce what they
were supposed to produce.

I will now make certain concrete
suggestions because the Minister, Mr.
Jain. always says, you are always
making destructive criticisms. Mrs.
Renuka Ray has called us as having
a destructive approach to things. I
would like to make a constructive
proach. The first thing 'is this. In
every case, we find that the loan is
not given before the sowinz season.
I can go on giving example after exam-
ple: but there is no time, The execution
of the scheme comes long after the
monsoon is over. Secondly. the land
must be developed land. We should

not keep these refugees in  transit
camps for long periods. We know
what the transit camps are. Even

today, I have got representations from
the Cooper’s camp that there is
trouble, so much agitation is going on
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and that they are constantly threaten-
ed. There is satyagraha over there.
Do not keep them in transit camps
for a long period. Bring them to the
work sites. That is being done from
the last time's influx but these work
sites have to be planned. Those who
are going to work on that land must
be made to feel that development work

has an end and that it is a means
to an end, that 1s ownership
of the land will be given to

them, at the end of the development.
Bring that feeling to them. Do not
have disintegrated schemes: people
working on work sites. not knowing
what good that is going to do. This
is the second suggestion that I have
to make: give them land. make them
work on the work sites and let that
work end in their being able to get
that land for themselves.

Thirdly, assistance should be given
in time. This is very very important.
Because. we find that there is absolu-
tely no coordination and in the end
when actually the money is given,
the people are not able to utilise it.
Two minutes. Sir; I have got a large
number of points: I have just not got
the time. I wish to say-a few words
about the question of Muslim eva-
cuees, In my province we have thou-
sands of Muslim evacuees who at
one time left and went over on account
of the unsettled conditions and today
they find their houses are occupied
by refugees. This is a verv big pro-
blem. If we are really talking of a
secular State. this is the problem

that has to be tackled. We have to

give alternative places. we have to
give alternative land to the refugees,
wnd give back their lands to the
Muslims. Manv of them have come
to me and said. we have made repre-
sentation after reoresentation to the
government to no effect. Could we
not meet them? Manyv of them are
prepared to give a part of their lands
for the resettlement of the refugees.
Could it not be taken up? T find not
a word has been said about this either
in this beautiful brochure which Mrs.
Ray has distributed. “How the Re-
fugees are now living again”, or in
this brochure that has been given to
us by Mr. Jain. N

One word abhout the sgquatters colo-
nies. In the brochure I find three
sauatter colonijes have been sanctinn-
ed during 1952-53. I would be very
pleased to know which these colonies
are. I know from the first list that
was given In the note of the Bengal
Directorate. that today. not one of
these have been recognised or regu-
larised. Even in the case of Banda-
bhgar, they have been asked to quit
and go to other places. There are
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133 colonies. The majority of the
non-agricultural papulation have
actually rehabilitated themselves in
these colonies. It is not the Govern-
ment which' has rehabilitated them.
They have by their self-effort rehabi-
litated themselves. The question of
compensation should not stand in the
way. Cheap land must be developed
and allotted to them. These colonies
must be regularised.

There is the question of unemploy-
ment. It is one of the biggest things
today. If we are not able to give
employment, it is absolutely no use
spending so many crores. From the
figures that have been supplied. for
East Bengal, I find through Employ-
ment Exchanges, they have employed
74.000 people out of a total of 25 and
odd lakhs. If we take these business
loans,—I have not at all touched that
point—these who have got business
loans etc.. come to about 2 lakhs.
Even if we take it as granted that all
of them have been rehabilitated, the
situation is very critical when viewed
there are 25 1lakhs of refugees.
T}geg'efore. I would again urge on the
Minis*er that it is not by lathis, it is
not by bullets, it is not by taking
away their food, it is not by putting
them in jail that you are going to
solve the problem of refugee reha-
bxhtgtlon: It is a human problem.
Do it with a human touch about
which you broadcast so much., That
is my request.

st gwr dpe (feer g
¥ o &—afeaw) : ore Yol
WA o ¥ T A AN E A ofr agm
“$Y &E” ¥ T5 oF W ww@w gw
W E | 5T ¥ T g qR Ay -
Hrz afg g¥ar ot &1 sqrEATT qF W
T 793 sk freardy ofr wy
T YA F AT 7 3y A oy oy
fip snfe< o 7y v & fir o sveaey
NAR gIgwwm N fe g
T TH TE W T3 N AT A
w3 fae o aga mE N =iy
ww I AT AR A 5 3 A s § o
ATHIA A IR A A TG TRA-
BATAZ TR AIFE W FER
¥ oY @ #F @7 W a9 wwd g
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AT ST HY AGAT AW F {F ITr R
7@ vt g e o A0 afew gar
oY § IF HY A F ar0E T wC T )
& 37 £ farwa AT sFEwY £ arAs
g < T | o a9 ag Tia9 § ff
Ig AR ¢ A N FewgEira & v foray
qTag ¥ g 4@ wwdy | forw aw fowg-
AT ToF AT I TR IR A IT Ry
AYA FIG J AT AT 72 IT & T
¥ qg grw sy A=Y €

A AR TR ¥A9 X ¥ wEdy
g @ ak aowa W aff & S
fod I s § AR A awdrs
W T Y § Fr ot o 7 13 Tearw
oy ar, f8 §9 ®C, O A w1,
WO ¥ ST 4T, 93 A I wy wmi

" oY, ooy g R F ol agw TE {0

® F T N IT T AT gAv Ay e
T Y 1o e Ay AICAE A IT Y
q@ IE JEATHN, AIT SAET qqd
A farra, fdwF wHad U@
g MmaR R A Afan IR
W @ T w X ¥ o W AR
T & fas wT @ § f9 ewhew
ARY @ W hgeT W

7 & 0 ok AT Al &
A A AL FIT AT AR AT
W @ dar wm f fao ¥ a3 o
o % ff v ot {1 @ W
3u § qifefers WY wow fear &
kR few v 5@ W o|e
& fr 72 3wl N 3w A WY
TR fomgat  gud, AR E A
qF qifefery w1 d= AT A W
*Y favely WY @ w & Adrw five
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ag g1 fF g7 o & g dT AT S
ot Y Y o e T F g Wl
# afgTt Far gl s o T O
S E RN T KR, R W g @A nfeform
w Tff =T Afeq e qifsferw s
TN &Y I WY qgIT THAT AT TEAT-
COl) ﬁ‘wrr:mgfmstwﬁwﬂ
&g | ¥fET 7 awd Aré freavy oft
¥ o afgw gaar ofr ¥ fr o W@
wer wedt § fr gz e Wy Surw
FTHEN FTEA KT § | AT Sad
f g ar Fvger e, I dwed
- oy pft §, AT evel sl @
Yo & 1 3T orw g ffy a=fr Wy
AT A A 4R A FOY A yAAHE
1, d N fr mdRe §, o a=fr
Y FETAT Y TR a@Y § awy TR
wfy wnfy o oy ) o i wrd A
Y 7 9FT AT AT 79 A€ | I AT
¥ o ¢ raf ofe §, awa @
&Y & Y a1y ¥ ehy for s Y AR Ay
#r A W wfed fr a wie Ay
fafredy § ot g7 33 ¥ firt o @3
&Y T AT AW | T, AT B AR e
ol gfam § A e @@ g IET
o 3@ W AT fafres #), TR
fey o 7T o ), 99 F @A O
s |

AT HRA & aT & f@fafedww
fafreet T A aga qarw s
g | # swEt § fF s I #Y s )
#F Ay av ey iy Aew grfevee {
&t € Ay | # gwwe § fw fadr
ARTT A AN FATARTO & ag FTHHTIG
§ SR 7 ww frar § iR smawar
w3, @ S ) W fron g fF
AT AT I a1y gAeEl g W
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W WIE F A, AR AR T ¥ Awr )
@ T | qifefesa 1 gqre g |
afi & T1fed | ow aoa fafreex oY
WR HGT A IAFT qRrAar F97 1 oY
fr wferat aw 2@d & g7 wifed fr g
I} fafrees aea & aiwq w@ ol g
@ Ffal w1 e frafrw R &
g wredY § fF dar o e wifed,

| T IEA ], WifF wmade oy

g suwt xw frad ) et &
w# ol g1 S wy fivend
€7 & ax A sprc w3 Wi SRR
AR O T AR ¥, AR
BOTE, A W, AT WA WA F W@
B9 @ & 3 aft mwddT oy aga
TR AW § | TR H T AT § )

i # F gAY afgT gAar ofr #y ard
LRSI L aciF SR CE L)
W A 7 o ww A F 1
Foagefvar s ferat o7 el g 1 g
#77 & a8 ) T g v § Y Frrera
FaYT § w8l FIL@ A A AT
T fearf AT § | F ow AR T QY
#A a Y A AR T AR gAG
€T A | qg gw foaw oww q A
gt fomget afgdl #1 3ar, I
g& AL FRAT B gAY ), ST
R WA waIRNE =g W {
forot gEge FEa Y R g
Iy ug AR foq Iwamg AT N wE | F
wreet o fF Far a8 FET A @
fo oy gagrdt & a1 faeT aEdTEey
ara ofr fr §

# 7 o I agdl ¥ I A AR
A & qE W F 7 @AY 47 W@
anar f fufree arge & & 21 oifgd )
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g fY I § AR agi Fr wgadt g o
& A ¥y f& gq Fafeat & @ @
JTE FII0 ALY 91, FIfF S ¥ AT
Sq 7z Wi A1 TS F LH AW W
faarc a8t gar f& gardy a3 saRw
qTdY M &, 9af 9T dWF | gAY
@& adf N d 1 E T w9
ITH I0T AL 4T 130T FT A wH
& 73} af | gy A FY AN 7 wH
agi qf | & # fafre argT &t aqmar
AT g qu g & f 97 W
FFaE [ A0 &Y T | IT A9 X |
gt @Y |

HT AL AT H A NAANTGN TT9-
faa &Y A gAY | F A W ASKE
1 2@ 2 | AT X g wTE
wqqr g7 gad wafed 77 Nt agi )
AT HR @0\ KA SR 2ar 5 g v
FoT wEFEIE Z | ag G e-afwfaey
i w faarf qidr g | w7 & A
w€ aY fag £72 & 74 & w40 747 AG
fagar si=T a1 7 97 ASE &
St &1 g 41 | faqd gt )@ 4
¥ AN F FE F T4 g TR
g | foaar q& agt Wisw faer A
frdft ag AFEE & AF A afr g M
ag 9T NS 4 dR ST Y Ay
7g @7 1, @ 7 0 Hgd g
FY forgdr 0o oY a7 Fgr Fv & 4\
fre & & qa7 fF arac ey gz @
At g8 34 g3 7 framar m fF s
Wi, PR v Es d | T AW
a wT AF O T &N 2 ) q@ I
g gndmmagmadi gag v
F agt Tar qR At TG T S f
# wex wgt fam wew av et
# 96 ¥ YETES APT TEW £ |
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AT TZ A5 AL AL A5 A7 3
HFATEATAAE FT | § SUTRT GAG TEY
A | dfeT g N AUESEHE FT
wre 1At g, W A gAad § fr ag aga
qews waTe & | 4 @ o
&1 & gare A § s I ¥ Frew
A% & S A AT 3@ F arear § AR
qg AT qRws qAG § | F O aue
g % T w71 wrgy $a< carT § S AW
degs @O @M w@ig @ g
¥ &4 § f5 e o 5@ wrgr A%
CHE Y FIAYTET IATAT AZY § AV 48
W qAqEeraE Wi g Ay fowe
g TRy nga s aw
o g Fom g 1 ¥ anaN g f&
AT ATY QAT F 4T AT 48 6rLq fqL =1
FT §AT& &3 Q 04T AT I7 FAGA
F1 ff o & g wag @ ) fao &
g

SATET 7 Hg T 7 qreT a1 fasT
FIA qgA FTFTF 1 7 A A
AL FTA FIIT § A2 97 § F7
FY § 1 3w, stgr ol A T
frrafy oy TSt 7 v, WS A A=
T & Az a7 fasrs wgrd wv s
AN F@r & T AR ad @
STgt 37 F1 WIS faF q% 1 73 T3 qav
fgary & faT9T TIOR FEAT AT )
TAAHE W W F T AW AR
w1 Y AT FE@T § O wRaTd

Y vt €

# e & fafre arga w1 qaros
w7 § R F qwAdY § fe ogiv oY
wo frar ag aft qfewst & fear &
YA AT ST A} ¥ N ¢ ¥ farore
Mamddfraz e d, v
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ag wgh & s W Tear AT
:rqﬁwzzraawritaa’faaﬁm
% g & g v v s @g § I
AR qg TAF | FWifE gAY TEEHE
T i minarid fe
HEAT AT F A 95 g AR T
T 9T qE T A § 1 g Ey §
R ag e g oW A E o,
Nt @, W F wr@ F T A
AT § AFT AT w97 AR qH

fomr nfed

_Shri Tek Chand (Ambala-Simla):
Tise to say a few words on behalf of
75 lakhs of citizens, whose number has
lately swollen to 80 lakhs—who had to
run the gantlet of the ordeal of fire
and blood, in order to earn the citi-
zenship of this country, a very coveted
reward and after a  sacrifice which
knows no parallel in history. History
caqnot furnish proof of any mass mig-
Tation of the magnitude that we have
had in this country, immediately on
‘the partition of the country. Not thou-
sands, not hundreds of thousands, but
50 lakhs of people from West Pakistan
dlone had, after havirlg been made the
‘targets of a ruthless campaign of mur-
-der, arson, rapine and dishonour, to
«cross the border into this cquntry. What
they suffered, and what agonies they
underwent can be realised and felt
better than imagined. I do not wish
1o recall to my mind those night-
marish. ghoulish days of murder, de-
vastation, disgrace and indignity. What
‘they underwent js past history. What
their present difficulties are is the
pressing problem that we have got to
examine now. If I cannot under-
estimate the difficulties endured by the
displaced persons, I cannot over-esti-
mate at the same time, how magnifi-
cently, how magnimously and how
boldly the Government of this country
tackleC the problem. What we en-
dured was also_endured by the people
in Pakistan. - Do those people who
are waxing' elogquent today, and who
are out to make a political capital of
the difficulties of the past and the
present, in order to get the sympathies
of the people in the hope of a vote,
realise or are they in a position to jux-
tavose the conditions of the eva-
cuees in Pakistan to those in our coun-
try? Our resources, whatever they
were, were placed at the disposal of
the displaced persons. Rs. 178 crores
‘thave been spent. 1 very much wish a
4ot more could be spent. The extent
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to which sustenance and help have
been given- by this Government to its
refugees compared to what has been
done by the neighbouring Government
to its refugees, speaks .much of what
we have done. Therefore to run down
the Government simply for the plea-
sure of doing so or simply because one
gets of opportunity of doing so, is un-
derstandable, though not laudable.

So far as the expenditure of Rs. 178
crores is concerned, the amount ap-
pears staggering and colossal on
paper. But if we were to analyse it,
we will find that really not so much
has been done, and that only a frac-.
tion of relief has been given and that
a lot more is due. So far as West
Punjab is concerned, according to the
report of the Ministry, Rs. 125.65
crores is the sum spent, on the dis~
placed persons fyom West Punjab.
Housing costs nearly 49.25 crores of
rupees, while establishment charges are
Rs. 87 lakhs. Being of a capital na-
ture, for the time being, that may be
eliminated. So, actually in the form
of grants and loans what has been
given is only about Rs. 175  crores.
Rs. 75 crores in five years, distributed
among 50 lakhs of persons, comes, ac-
cording to my calculation, to about
Rs. 2-8-0 per head per mensem. That
is to say, all that has been given comes
to about Rs. 150 per head during five
years, and it comes to about Rs. 30 a
year, or Rs. 2-8-0 per month. Even if
we were to take the gross amount into
consideration, it comes to about Rs. 251
per head during five years, or
Rs. 4-3-0 per head per month so far.
No doubt. the sum. when it left the
treasury of the nation was huge,
but there were so many
ple who were needy. that even it
it were an ocean to start with, it got
to its destination in drops. Therefore
it is very necessary that such help as
can be given should be augmented to
a considerable extent.

One thing T would like to say in this
connection. I hope that Government
realises no doubt—and it should, I hope
I may not be accused of provincialism,
when I am speaking of the people
from my part of the country—that we
are not a liability. We are an asset.
We have not begged, and we have not
supplicated. We have been working
with the sweat of our brow. We have
got the vim and the vigour, we have
got the guts and the gumption with
which to feed our bellies, in order to
maintain our self-respect and our cul-
ture. We went through all thase ter-
rible ordeals that happened in 1947.
Wherever we have been given an op-
portunity we have oproduced wealth
for the country. Talking of East-Pun-
jab, a short while ago, it was a defl-
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cit state, but because of the labour and
the work put in by the displaced per-
sons. East Punjab, as a result of the
energy of the refugegs, has become a
surplus province, and it is giving away
grain to those states in large quanti-
ties, who would not allow even a single
refugee to settle there. This is what
has happened. Therefore we have
faith in our strength, and we rély on
ourselves, But what we want is not
money to be gifted to us, not little
alms to be doled out to us, but money
in order that we may get an opporfu-
nity to work. We have got lots of
idle hands and those idle hands, if
utilised, could produce wealth not only
for themselves, but also for the others.
In Punjab, we got certain areas, arid,
bleak and barren. They were made
over to the refugees with hardly any
resources to develop them, but never-
theless, the displaced persons did deve-
Jop them. Now they have reclaimed
those lands, and those areas that were
arid before are now ariable lands, and
that is the reason why we are a sur-
plus state today.

But there is one matter to which I
wish to draw the attention of the Gov-
ernment, with anguish and pain. I
have no doubt, that Shri Ajit Prasad
Jain is fair-minded, large-hearted and
full of sympathy. But there are
others, who wax eloquent, but cannot
treat us with the same magnanimity.
%{have got a few fligures to give to the

ouse.

5 PM.

Punjab has an area of 37,428 square
miles. Punjab with that area absorb-
ed 24,68,491 displaced persons. Mad-
ras has an area, not measureable in
thousands of miles, but 1,27,768 square
miles; they could not absorb even
10.000 displaced persons. With a popu-
lation of 5 crores 69 lakhs they could
not absorb more than 10,000. Hydera-
bad with an area of 82,312 square
miles absorbed 4.000 displaced persons
only. Mysore with an area of 29,458
square miles could not absorb more
than 8,000 displaced persons.

An Hon. Member: They do not like
to go there.

Shri Tek Cbhand: Madhya Pradesh
with an area of 1,30,323 square miles
could not absorb  more than a lakh.
Uttar Pradesh in its great magnanimity
has ahsorbed quite a few, but they
have been graciously pleased to give
us malaria-ridden, mosquito-infested
teral for clearance. I am grateful for
that; we are not afraid of the mos-
quitos. They have reclaimed the jun-
#le areas and where not a blade of
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grass could grow and produce grain,
there Uttar Pradesh is enriched; these:
people are doing well and the lands.
have been reclaimed which had never
been reclaimed for centuries. They are
able to do it. All we want is a little:
large-heartedness from those States,
from those people who have not con-
tributed as much in blood or deyasta--
tion as we have to be a little more-
large-hearted, to be a little more mag-
nanimous - towards those who have:
had a terrible price to pay and contri--
buted towards theirs as well as others:
freedom.

There is one topic to which I must
crave your indulgence to refer—abduct-
ed women. It is the need of hu-

Sharl A. P, Jain: That does not come
under this Ministry.

Mr. Chairman: The hon. Minister is-
objecting. It is not covered by this:
Ministry.

Shri Tek Chand: If that is so, I bow"
to your ruling, Sir.

So far as some constructive sugges--
tions are concerned, may I give a few?
They are: Kindly induce the States:
who think they owe us nothing if they
could be a little more war-hearted and
if it were possible to strike a sympa-
thetic chord. Pay compensation to re-
fugees, immediately—the sooner the:
better. So far as adjustment of loans
granted to refugees is concerned, they-
may be adjusted towards those claims
which have already been accepted and’
which do not admit of any doubt.
Similarly, adjust realisation of rent of
houses and shops towards the admit-
ted and proved claims. Lastly, create
employment through cottage industries.
Whatever they produce, arrange for
their distribution. Then and then alone
the refugees problem will be anywhere
near solution; then and then alone
they will cease to be a burden but will
be contributors of wealth as they no
doubt always are the moment they
have an opportunity,

Sardar Hukam Singh (Kapurthala-
Bhatinda): When I read into the sum-
mary that I got on the Rehabilitation
Ministry’s work and read this portion
that “a vast majority of displaced agri~
culturists from West Pakistan have
been resettled; the number remaining
to be resettled is small”, against that
conclusion—that a vast majority of
displaced agriculturists from West Pak-
istan have been resettled—I felt won-
dering whether I differed from the-
spokesmen of the Government on what
the definition of ‘“rehabilitation” was.
I tried to look into the dictionary for
its meaning but that would not help:
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me much. Then I recalled that at one
time our hon. Minister had defined that
word and I tried to pick that up, if
that could help me. And in his last
speech he told us—because at that time
also the same attitude was adopted—
that so far as West Pakistan was con-
cerned, most of the problem had been
solved and a vast majority of the dis-
placed persons had been settled. An
objection was raised here and then
our hon. Minister laid down that defl-
nition—how he thought that the refu-
gees had been resettled. And in
column 2039 of the debates of 18th June
1952 where he had defined it, he said:

“If their inference is that a very
large number of refugees or an
overwhelming majority of the refu-
gees from the West, and a large
number of them from the East
have been settled—may be that
they have not acquired their old
status in Pakistan, yet they are
living, earning their bread, marry-
ing and producing children—what
is wrong about it?”

Then again a question was put.
And this is what he meant by ‘a vast
majority of the refugees having been
settled’. I have no quarrel about the
definition, but one thing where I differ
is when he said ‘that they are earning
their bread’. This is where I do not
agree. Today algo I have heard
speeches of certain hon., Members and
I find that the approach is differ-
ent. So far as the refugee is concern-
ed, he thinks that he is the victim of
partition, he has been sacrificed, the
whole country has gained, therefore he
is entitled to some consideration—not
that he should be placed in the position
that he occupied in West Pakistan—but
at least he should be helped to stand
on his own legs that he can be a use-
ful member of the society.

An hon. lady Member here who spoke
talked of unemployment and said that
there was unmeployment in other
spheres as well, in other parts as well;
it was not confined to the refugees
alone. That is quite true. It is not
confined to the refugees. But the ap-
proach is .to be decided whether the
refugees, displaced persons, are to be
taken equally with other inhabitants of
the country? At one time we had also
heard—I think it was our hon. Minis-
ter for Rchabilitation who said—that
even now these displaced persons are
living a better life than many citizens
of India; thercfore. they should not
grumble. This approach is to be decid-
ed—whether the country thinks that
it has a responsibility because we have
been sacrificed for this partition in
which the whole country has gained;
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whether this country and our fellow
citizens concelte that they have a cer--
tain responsibility towards us and that
we should be helped to stand on our
legs and be able to become useful citi-
zens; whether we are to be tagged on
with other citizens in those parts.
where they are not able to get employ-
ment or are in worse conditions or
whether we are to be bracketted with
them and then when the Five Year
Plan proceeds whether it will be seen.
that our lot improves. Even one hon.
Member who preceded me said. that.
those who criticised did so for political

+ purposes. They never realised what

the fate of those refugees in Pakistan
is who have gone from India. They do
not appreciate what their fate 1is.
1 certainly realise that their fate might
be worse. I do not agree because I
think that they have better opportuni-
ties. Larger properties have been left
in that part of India and therefore that
Government had not much difficulty in.
rehabilitating them. If my hon. friend
wants one instance so far as rehabijli-
tation is concerned, they charged no
rent from the agriculturists to whom
they gave those lands. No rent was
charged except the land revenue. When
our hon. Minister for rehabilitation
wrote to his opposite number there
that no rent was being charged, the:
reply came at once that Pakistan want-
ed to rehabilitate their refugees and it
was no business transaction and refu-
gees could not be rehabilitated if any
rent was charged. They have not
charged rent from urban properties;
they have not charged rent from rural'
properties beyond what was recovered
by way of land revenue. Therefore it
was no comparison.

What pains me most is that even
when we are criticising, some of our:
hon. Members on the other side have
charged us with political motives. I
do not know whether it is ignorance
or whether they want us to keep silent
and not to criticise them. (Interrup-
tion.) It is not out of political motives
that this criticism is being levelled
against Government.

Moreover, so far as I heard you and
my friend Mahashay Achint Ram, I
can say that if I delete all those por-
tions which were said in praise and ap-
preciation of the Government and its
Ministers.—I would also like to do that
but T do believe I am not likely to go
to that extent from which I have to re-
trace because Shri Achint Ram prais-
ed for so many minutes and ultimately
it came out that all that was wasted—
I do not like my hreath to he wasted;
if we delete those portions, I assure you,
Sir, that you agree with us and Maha-
shay Achint Ram agrees with uas and
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<other Members also agree with us. I
. do not know why we are charged that
we criticise out of political motives
. even when Members from the Congress
side are supporting us. They are just
as clamorous over the miseries of those
-displaced persons as we are and this
.«charge is flung at us. I do not know
what actuated those Members to pro-
-ceed like that.

So far as rehabilitation is concerned,
“I have no doubt and I have said it on
~the floor of this House, that Govern-
‘ment has done much. We can say
that. But, what pains us most is that
‘they are complacent that we have been
rehabilitated. Let the Government
come out with this remark that they
can do so far and no further and this
’is the utmost they can do. We will see
whether we can get on with that. It
‘would be a different thing. But when
it is said that we have been rehabilitat-
ed. I should not say that it is a lie—
“because that might be out of honest
motives as they might believe that the
- definition of rehabilitation is different
and their approach might be different
—but would say this is not correct
~that we have been rehabilitated. We
:challenged it last time as well and
wanted an independent Commission to
‘be appointed to find out whether real-
ly the refugees have been rehabilitat-
ed. This summary states about rural
settlement. It says that 5.34 lakhs of
families have been given allotment of
lands. Multiply it by the uniform
.number 5 for each family, it comes to
26.70 lakhs, The total number of the
rural people who wanted land were
only 25 lakhs. 26.70 lakhs have al-
ready been rehabilitated, more than
their number have been rehabilitated.
This is the calculation of the Govern-
ment,

We are told in the same breath that
out of 49.05 lakhs of urban population
the people who depended on agriculture
were more than 25 lakhs and 26.7 lakhs
have already been rehabilitated, that
is a lakh more have been rehabilitated.
That is more than what was desired.
Yet it is said that a small number re-

- mains to be rehabilitated. We are told
that about a lakh of people were offer-
ed allotment but they did not accept it.
I put a question and that has not been
answered as yet whether there are any
displaced persons who got those allot-
ment orders and who got possession
but subsequently gave it up. Do we
feel that persons to whom we have
given one acre or even one kanal have
been rehabilitated? Out of the area
allotted 66 per cent. was barren. un-
Irrigated without any canal or water
supply. Therefore even if the man has
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got 15 acres of barren land. he has not
got enough to maintain himself. Does
rehabilitation mean that he can sup-
port himself or does it only mean that
we have got our records here in Gov-
ernment to show that we have givea
one kanal and 32 yards. With this
inventory we feel contented that he is
rehabilitated and it is no concern of
the Government to see whether really
he can maintain himself and his chil-
dren. It is queer that the Government
should feel that simply by offering
these allotment orders these 26.7 lakhs
of persons have been rehabilitated.

There are rules and regulations that
those who have got allotment orders
should have their allotments cancelled.
But, it would be interesting to know
that 1,400 revision cases are pending
before the Custodian. Thousands more
are before the Directorate for revision
against the cancellation of allotments.
They are being cancelled today. Mis-
takes have been made. These pat-
waris have been disbanded; they are
no longer required. These people go
and say, ‘Your name is Ram Kishen,
the other man is Ram Dhan; Ram Dhan
must have come first, he ought to have
got this land and not that’. These re-
presentations are coming up; allot-
ments are being cancelled. There are
already 4 lakhs of people who calmly
moved from one place to another sim-
ply because they did not get tempo-
rary allotments and they moved to
other places. Now, after five years,
when they have invested large
amounts of money in developing those
lands and when they were under the
impressions that they would now in-
creased food production, they are told
that their allotment is cancelled; that
is creating havoc. The first thing that
I want to bring to the notice of the
hon. Minister is that mistakes might
have been committed but he should see
that they are dislocated and asked to
go somewhere else. That would be
tyranny and the Government could not
feel that they have been rehabilitated.

Urban settlement has been dealt
with by my hon. friends. The colonies
that have been built are far remov
from business. and transport that is
available in Delhi is the most expensive
perhaps in the whole world—and it is
not trust-worthy—it means loss of work
hours. The rents that are charged
from these persons is excessive. Rent
is being charged from those persons
who have given their claims and whose
claims have been verified and even
from those who have been given no pro-

perty at all,
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These buildings that have been built
are rather a profiteering business;
black-market rent is being taken from
them. They are not able to pay, and
distress processes are adopted. This
is not rehabilitation. No Government
would do it. Even if a bania were
asked to construct houses he would
have constructed them and charged
these rents. The Government had the
further advantage that while the
banias were under restrictions of rent
control, and they might not be able to
‘charge more than a certain rent, the
Government is free to do whatever it
likés. Theretore, it cannot be said
‘that urban resettlement has taken

lace and the people have been reha-
bilitated. I warn the Government that
because these premises are remote
from business centres and because
these provide only shelter, after ten
‘vears, so far as I can feel, these peo-
Pple shall move to those business cen-
tres and the buildings will be left
alone, That would be a waste of
money. So, Government should take
care that something is done. .

Then again we are told of
gainful employment. It is very good that
gainful employment is provided to so
many persons. But this is only a re-
cord in the papers. We are told that
loans have been advanced but the in-
terest charged is 6 per cent. That is
not justified in any case.

Shri A. P. Jain; 3.5 per cent.

. Sardar Hukam Singla: Just two or
three minutes more, Sir. Only this
morning. one displaced pérson who got
his loan of Rs. 10,000 sanctioned came
to me and told me that he had to run
about for a shop, and the person who
has got possession of the shop wants
Rs. 2,000 by way of pugree. That
means that this poor man has got only
Rs. 8,000 left with which to start his
‘business. You can very well realise
‘how he can start a business with
Rs. 8,000.

Then, it is claimed that technical and
vocationa) training has been given.
Very good. But have we any figures
as to how many of the trained persons
‘have obtained gainful employment? We
have no records. Simply by training
‘these people, can we say that they have
been rehabilitated? Simply by opening
an Arab-ki-Serai, can Government sin-
cerely say that it is discharging its duty,
without ascertaining whether the peo-
ple who are trained are usefully em-
ployed or are carrying on a business
with which to maintain themselves?

Then about verification of claims
and compensation, it is a sad story.
When we discussed this subject last
time, we were told that within a year
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the whole thing would be complete.
That period is over, and even now we
are told that the matter is being con-
sidered at the highest level. Nothing
more is known. It is ¢ very vague and
indefinite statement. We have been
waiting for so long, thinking that Gov-
ernment will come forward with their
proposals, but Government are not
prepared to take us into confidence as
to what is happening.

Then a paragraph is added that they
are bringing in legislation as to how to
utilise the evacuee property. This is
another unfortunate story. Once our
Minister of Rehabilitation gave it out
that the claims would be of the ordexr
of Rs. 500 or 600 crores. Perhaps that
figure was considered sacrosanct and
every attempt was made to bring com=
pensation to that figure. Some time
ago, we were told that claims to
the value of Rs. 700 crores had bheen
filed and there were other
claims also. No mention has been
made in this brochure about the ra-
tionalisation scheme. Claims officers
are going about reducing the claims so
as to bring them down to as low a fig-
ure as possible. Some claims have
been reduced without giving notice to
the claimant, and he is presented with
a fait accompli. If one street, say, im
one end of Chandni Chowk fetched
Rs. 500 a marla they are valuing a
place where the Clock Tower stood also
at Bs. 500 a marla. This is called the
rationalisation scheme. I asked the
hon. Minister whether he could give
me a single instance where as a
of this rationalisation scheme, the value
had increased. He was not ready with
the answer. Even now, can he quote
a single instance There has been no
increase in value; only, the claims are
being reduced.

One Member referred to our secular
State. I want to repeat it. Ours is a
secular State. There are Muslims
zones here and one has been added dur-
ing the last few days. One displaced
person went to the Custodian and want-
ed a house which was lying locked up.
The Custodian said that it was a Mus-
lim zone. The displaced person
brought the voters’ list. and in the
whole locality there was not a single
Muslim voter entered in the.list.

Shri A. P. Jain: There is no Muslim
zone. I can tell you.

Sardar Hukam Singh: This happen-
ed only yesterday. I can take the Min-
jster even now. Let him come with
me. I can show him houses lying va-
cant. which are locked eg and certain
other persons not entitled to them and
not the owners, are occupying
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while the displaced persons are not
allowed to go near them. This hap-

ed before the Custodian only yes-
z?day. It can be found out. Yet
we are told that there is no Muslim
zone. Then, take Gali Chaman Lal in
Phatak Habashkhan. It has been add-
ed recently. So, in this secular State
we have certain sacred zones.

Shri A. P. Jaln: This is totally
wrong. There are no Muslim zones, I
repeat.

Shei V. G, Deshpande (Guna): There
are.

Sardar Hukam Singh: I will wind
up by repeating my challenge., I can
take the Minister and show him. About
the number we may differ. He told
us that there are between 100 and 200
houses. I said that they might be 2000
in number.

Shri A. P. Jain: That does not mean
a Muslim zone. If houses are lying
vacant, does that mean that there is a
Muslim zone?

Sardar Hukam Singh: Because they

are not allotted by the Custodian on

the plea that they are in the Muslim
zone.

Shri A. P. Jain: It is totally wrong,

Sardar Hukam Singh: This is what
I am averring. I stick to it. I can
show him even today. They are the close
preserve of some privileged persons and
are not being allotted.
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(English translation of the above
speech.)

Giani G. 8. Musafir (Amritsar): I can
say without hesitation that the Ministry
of Rehabilitation has done much for the
refugees. I do not say that merely in
a formal way; I have been watching
and taking interest in the matter from
the very beginning; I have, at times,
expressed my views also. As I have
said, much has been done. It was a
tremendous task that required much
labour. So far as labour is concerned,
I support my other hon. brethren that
the hon. Minister of Rehabilitation has
—personally speaking—spared no pains.
Yet' we should understand that there
is a limit to his powers and resources.
Only yesterday he was expressing in-
ability to do a certain thing for paucity
of funds and, as such, was referring to
the Minister of Finance. In another
matter he referred to some other Min-
ister whom it concerned. To me that
has been a basic mistake. I made up
my mind to speak when I heard from
the hon. Minister that the work with
regard to West Pakistan has been com-
pleted. There was no reference to the
refugee rehabilitation in the President’s
Address. Perhaps it was a precursor
of the fact that to fthe Government,
work with regard to West Pakistan
stands completed. I feel that this
opinion or this report or, in other
words, this announcement has made
the problem still more acute, because
the whole problem has not been solved
as yet, while an impression to fhe con-
trary has gained ground with those
charged with the task of its solution.
The problem, as such, assumes more
serious cormplexion. We held it the very
beginning that it should be solved on
revolutionary basis. that is with an ut- -
most sense of urgency but that basis
was never adopted and. insteall, ecorts
have been made to solve it very gra-
dually, beautifully and in their own
way. They have built many towns and
opened markets in many cities. Here
in Delhi. Shri Mehar Chand Khanna,
Adviser to the Rehabilitation Ministry,
took me to 'show certain places where
they propose to build new markets. He
has, no doubt, taken pains and ides
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was Quite good. He acquired lands
from the Municipality or from someone
else. Despite that, I have to admit
with regret that very few of these mar-
kets, on which so much money has been
spent, have succeeded. There is a mar-
ket on the Irwin Road of which I have
the personal experience. Likewise is
the case with Lajpat Rai Market which
is reported to be a failure. A part of
that market is not occupied at all
which those whom the shops there
have been allotted, are unable to pay
the rents and according to my informa-
tion Amrit Kaur Market, Lehna Singh
Market and Kamla Market too have not
been a success. I, therefore, expect the
hon. Minister to explain the reasons for
their failure in the course of his reply.
The public is feeling much concerned
on this issue. There is a reference in
the Report that loans have been ad-
vanced. It is a commendable thing.
The people were relieved to recelve
these loans. But they were in real
difficulty when the time for their re-
covery came. Originally they were con-
sidered to be nothing more than ordi-
nary loans which were to be recqvered
with interest. Loans were advanced
but other allied considerations were
ignored. I regret the absence of the
hon. Minister from the House. Much
of the tussel at present is in respect
of the urban claims because of which

even a person like myself is constrained °

to remark that the problem has not
been solved as yet. Lands have, no
doubt, been allotted to the rural peo-
ple, but no attention has been paid to
the urban people. We met Shri Mohan
Lal Saxena at the time of the intro-
duction of this Bill. We wanted the
problem to be solved within six months
while he held that it could not be solv-
ed in less than a year. But it has not
been solved even now. Even at this
stage we are unable to say when it
may be finished and when the refugees
will actually get the money in respect
of their claims. Once I had requested
the hon. Minister to adjust the loans
advanced to middle class people against
their claims as none knew when their
claims were going to be met. I, how-
ever, regret that our suggestion was
not accepted. His reply was also a pro-
per one because these loans were ad-
vanced to them for the purpose of
trade. People earn money through
trade and it was, therefore, but proper
that we should recover the loans., No-
body contends their logic. Yet we are
to take note of the fact that there
has been, of late, slump in the busi-
ness and people are awaiting the set-
tlement of their claims so that they
might pay back their loans. Originally
it was expected that the sum of these

claims may be very large one indeed.
. , .
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But, Sir, you have just stated in the
course of your speech that, at least,
99 per cent. of the claims do not exceed
Rs. 30,000. So the claims of the capi-
talists are only one per cent. Their
number is very small. In the matter
of the settlement of these claims,
therefore, I would suggest the hon. Min-
ister to fix a time limit within which
the- whole work should be completed.
Already much time has passed. Till
you complete that task, you may pro-
ceed with satisfactory arrangements in
respect of urban loans. You can ad-
claims. The
unhappy people living in cities can
raise a good deal of hue and cry. They
are, generally speaking, more vocal
than the people living in the country-
side. The Government should, there-
fore, pay more attention to these peo-
ple. In the case of East Pakistan
refugees, the rule is that small loans
are advanced to every refugee while
in this side of the country, small loans
are advanced to the refugees living in
the townships only. I think this ano-
maly should be removed. The refugees
from West Pakistan should also be
given loans, irrespective of the fact
whether or not they live in townships.

There is another point to which I
want to draw the attention of the hon.
Minister. It is what may be called as
political exploitation. The speaker
preceding me has also referred to it.
I want to tell the Government that
the reason for this political exploitation
is the discontentment prevailing among
the refugees and lack of facilities given
to them. Just take the case of Praja
Parishad agitation. I can say on the
basis of my personal information that
Pathankot has been selected as the
centre of this movement. I have been
there only two days hefore. I have
moved amongst the people there and
studied everything on the basis of in-
formation collected from the local po-
pulation. 1 have seen the local gentry
too. By chance I met a person with
torn clothes on. He was in a very bad
way and was rajsing certain slogans.
He was carrying a torch like thing in
his hands which I thought he will lit
up when it was dark. I enquired
about his condition. He told me that
he was a refugee and was in much dis-
tress. He had nothing to eat. He told
me he had come out with the torch so
that he may search justice in the pre-
sent administration. “I am almost
dying of hunger.” he told me “I thought
I better go to jail where, at least, I
will get a square meal. That is why I
have come over to Pathankot.” This
is a very good illustration how politi-
cal exploitation is working in the coun-
try. What I mean is that one may or
may not do such things deliberately,
the fact remains that such agitations

>
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prove embarrassing to the Government
at a time when there is dissatisfaction
among the masses. Such dissatisfac-
tion provides intensity to any agitation
and the dissatisfied persons are the
main tools in that process.

A reference was made to the Yole
Camp where firing was resorted to. 1
was very sorry to learn of that incident
through the newspapers. I went to
Dharamshala as I felt concerned that
there should be any need for firing
under the present Government in which
even women should be killed. I heard
the other version also. I went to
Kangra and heard to what the people
had to tell me. I also learnt that the
D.S.P. had been killed. There was fur-
ther firing in which some more police-
men were Injured. Investigation in
that connection is still proceeding. I
do not want to say anything on this
matter. I am pot concerned with the
probable findings, But it is regrettable
fact that the poor D.S.P. in question
also happened to be a refugee. He has
left behind children of tender age. It
is the refugees who have suffered both
ways. The actual facts will be reveal-
ed after the investigation is over. Only
after that it will be possible to appor-
tion the responsibility for that tragedy.
I am unable to give any premature ver-
sion without hearing the viewpoint of
both the sides. I must say only this
much that the whole affair is a very
sorry tale indeed. We have to regret
that things should come to a stage
necessitating firing. Such incidents
create blots which cannot be removed
soon. Further, if these blots pecome
numerous, they can bring harm to any
Government. I, therefore, feel that we
should not regard the work in resgect
of West Pakistan refugees as flnished.
We should rather think it yet incom-
plete and must continue our efforts to
that end, removing all the shortcom-

ings.

Many new houses are being built in
Delhi. I have held ever since that
everybody should be provided with a
house. I may give an instance. I
know a gentleman personally who had
130 buildings in Rawalpindi and Koh
Murree. Unfortunately he Has not
been able to bring any hard cash with
him. That gentleman, who possessed
150 houses in West Pakistan, has not
been able to secure a single house for
want of money. Now you can imagine
what an impartial person will think of
such a rehabilitation. For that reason
1 had suggested that we should fix such
instalments which may enable the pur-
chase of houses even by those who have
no money.

I am aware that so far as hard work
is concerned, the hon. Minister has
spared no pains. He has been toiling
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day and night, but he has his limita-
tions. There is a saying in the Punjab
that ‘persons having their feet on two
boats, seldom cross a river. Here one
has his feet on 14 boats. One can sim-
ply imagine his difficulties. The Min-
ister of Rehabilitation has to look to
other Ministries. I think the problem
is quite a difficult one. He has put In
hard labour in all his doings. I find
no parallel where so many cities and
townships have been built. We have
to exercise vigil so that our planning
should proceed in a way that, if a per-

‘'son gets a house somewhere, he should

also find it possible to get some em-
ployment there. It should not be the
case vice versa either—that he may
find work but no place to live. That only"
means that he is rehabilitated tempora-
rily but becomes a displaced person
soon after. I want such things should
engage their attention. I praise the
efforts of hon. Minister {n the cause of
refugees.

st o gwo aTETE (TR
quq—fra—aqgfaa  ofrat) ¢
AAAT TaTafy s, & o AT
39 & qrate faomr & o wrd fear ¢
3 & fod 3q 7 qrard § AR gEw
¥ gz XA E ) 9y ara & A
gaw & IR o yfeat & § I A
Fg ai fr qw ¥ 77 A& o

# gwmfy f & g 97w 7 sqry
I7 arart zfea gfearat &1 e e
g1 W & qodt 7dt Far av ey
quTE FAR T qrfeea 7 @R
W R gfom N gt afeerm &
AR ¢ ag qgr AL AR fEd W 1IN
#r Jame T fast | a8 T AT
o dud @ Y ¥ 3T & grq wr Af
AT O | ¥ AN A W fggRT B’y
@ & A o fe g aAw W
EAT TTHTT T HAA ISTAAN ¥qfE
& SwRar oqr gar AL g 1 WAL €9
o & gt 7 waveg A foar #
fr ofewly ofeer & O ercomdt
¢ 37 w1 s 507 FOx Fwrw T
2 &6 gaw & Y amar fe ag fog
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[t fYo uwo aTEIE]
TRIEFE S ¥ fa s ¥ 7
araT § 9§ & § onft off aw @WK
ool Y awen At & @ &
gfg ) d ant § 91 well | e
aFar § & @i geafad &Y & af @
awr 3fe fog oft ¥R og @ ag
qefidera & W AR g ¥ ok gk @
IR wEAT WA AgEm qTm ¥ &t
R F W AT T E

o wwt aen ( Fmraaraw)
R @ afd

¥o TG wYEm : qg TR
frafaga d &7

st o gRe  wrEqTE AT
goonfagl &Y &, frY o v & fawg
7 ¢, fody &Y wam & fagm F §, feet
# AT dorede & fawg § @R
fadt Y aEEr F fagg R W
gray # 7Y 9@RT 9 OF R
Faar WY Fgq A &, F N 9@ &
qeeg g | ¥ ) a5 oag e
wg aF %% iy Tgs W IAF
oF R FATE o, 99 F IR ORI
T RY TR AT AW@IT T 6K
Iq 1 fE Ffon A frwer &
Tawa g fF gt Wl wgam o s
7 § a8 ¥0T £ ¢, 3w @ T
TS A aoee A oifest & &,

st w8 shfwmad ST Q¥ ¢ @
AT W R T ATy g e d

I & g wgar g oag
o § fs feg - wereran, T TR
afwg, 7T wd JaF €9 97 99 G
afe & areaw @Y & 1 7| T T
TR RS FE I IS GATE AT AG T

O g § O OF W GRr F@ § AR

I qINEE F IO § IR @A

21 MARCH 1953

Demands for Grants 2686

§ frdid shm ®1 9 fag | it
aft I #7 Favedz oY gam € 99
¥ afy weadt frarf qedy & 1 @ A
st g B A wdam Fat wgr wmad,
3t 37 & Faarfeat 7 we amedr
N qonqg ¥ FAT qae AT g A
a9 & I9 F WO AL A A avE
M ¢ et awg § 3o 8% @ § faedix
qEeATEl €7 ad fear @l § 1 g
¥ T A o ¥ *y agere-
TR &, Aqa ageqe @, geardr
g R frady & wfta four et
2 Y aTeT & T F A @ AT 39
FT FTEAT AX @3 IS § | T
R wonfadl A Iaq w1 Fraar
A E ) RaT S F T 0F AW
& Fg7 41, 7T TAS YITHT FA A
Fog A weady gf § ° oy OF wwen

| qq Y 4 | OF IT 9gF OF aTeomdy

a1 garz gg e ag g9 A1 goTe T
& ré | T I FaAT TITAT & AT ST WY
FodT A8 frosar N waE oy &)
qrAAYT wAY o 7 w71 fw T W agt
e g & A A N v X
wgar g fr aee At aos ¥ Wk
¥ T AT G 9T H199 F Fes §a
21 oF MNgeeT ¥ IAT F F07 FF
T AT FATT AT, T AG Y& AG
# oft o e AT | T AR F AN
FORT § I TG 4 AT e W3
¥ RN AW @ § | I TG IO qHAT
&1 gfcordl oy a & ¥ o w e &
g oF qg Afa Iw @ g fr oA
ghardl & qiig & Wy § ag o9
& w1 & wgr § g fad
arr ¥ wreodt Af & ag o wfqai &
weomedt 1 A qg wgA M AN g fE
o omit @ offEm ¥ S
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¢ ag g gda F qmw g o A
FE {juE ¥ wgr AW A Oagt
¥ T § | I Fepha AT AW
T & fireef & | G FTOT I T FE
®2 e Jra § fie g Twel aroomdt
& | wg? w7 TAIw 3¢ 5 I W
oM ¥ wim dmd f alk T
27 ® & | Y55 TAY o X A
& fis ag ¥ gz 7 v @ A
goomdf 7 & 1§ g I I
gmdT Mt A
FI /K awnr FaTT AT
fr foam gfeal & o & miy & a7
gt Y T FI@ 4 AT qg o FrEA
FTT § 1 3T ag Wi Y faar ara e
ITE I HT AT T A ¥ A qE@ER
§ wrd FEW 5 o v v afea
T T J1a afeF e qAT & o
AT IT FT 9T AT | HT A AN
agfoad & ag 97 N & g | ghom
gontedl # TGIT A3 FEAT FT AR
& & forar war & ) agE A A awr
T AT Fez gu & 1 dar o gaw
g f& ot sreomdft Y av 3gA Y Aoy
FEAT FT qaT FF A4 HT qComdy
T e foar & 1 W qg TaeRe &
FERT IS @ | @A A I
g % g ¥ g iy war g B
™ aHeRr Ft S AXg A gowrdr
g |l agt @i g o o
oot g3 § o e ) fed ma
g X 37 N 3o agaar @ fadr
# .37 F 3w dm g ok oAR
IR HATE | R & R4 ¥ T A
TR 4 T @ E | ® 7 &g,
FIAY, AIAT W ATASE A g5
ff g== F14 frar & | swmamge § a1
q 709 915 TZ AT F F AL AT

fear | & 7 &Y Jrfr &l ax I
g ! 37 10 ¥ @9 FAATA TS TS
REI SO T & ! 7g a8 A
& o T T WY W wTT gy
&1 % vy ¢ fr Q¥ wdafcdt v qav
AT WiER | AP W ¥ agw
S QY & | X ERr A ¥ T ey
AT Wifs ¥ 37 N aifax @ 7T
AT | FTT *T Qe Yefirar  fe
wifae st ot ga A afay @ F
FAHS WY & | FET ¥T qAST UG §
f& g & g7 w1 foar v @
A foar war 1 A A 77 frak
T 74T I o A7 39 F1A8T FAT A
ST g7 1 wifaw T agT fiws
TG T T @S o wgr Av A WA
Hr Fgar § fesmaang A% a9 A
Hrar & e 7T € i ag @
o Nz & 45 I A & qI9 FFAT
g & fradt g o ot & 1 qad vy
A A TOFT g9 99 N @faq 7@
ARG

Mr. Chairman: The hon. Member
should bring his remarks to a close,
He has been making some irrelevant
remarks but I did not stop him. He

should now stop. I have called Shri
Nand Lal Sharma to speak.

it wg we Al (dreT)
ARISEY UMY TSI,

et ¥ At aEwTIITE |
TR wReEqATiAT,

AR SAZTR ALY 1)

aaafa wgigg, § € @ O fF
4 qEdrg graty @t wge v g=-
Fz frg &7 & € | G & ATOHT
AR FO0 § R oA q@ 9w
A T {TAT I0GMT F7A BT A9
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[ 7% =% wAi)

st fpr | wiETare & fayr ¥ A&
T q9E |

ag wrar Afcufr =fe 7w
g N

g7 FT ZIE AT QX o § 1 WA
g Y oW g 5 aomdt awer
€= & Y § A 97 39 M @ fR
T fag w<ar Ay & o ag w14
ST g & T ¢ | 9w wdfw
P # A gw qeomdt awen W
qAT T qwa ot T § 1 I X
FER W fiie & o gue: go wT
TR BT WY JAST F A=A | I i
w fear mar § | R 7 frorw & e
W T W S A gdfee e oat
W w2 I ey aeEa Wl
mifggt  #Y ot aafee B W
g & 7 Y 9w | FT 4g & o ot
g FT qAW wAr Ifaa A wifE
Arad aegT: 9 F1 FrE o A &
giryr e g fr ox wufim 1 @ A
am a1 g1 § oTg § dradr A 9w
FT A ¥ ArgAT § A aveed sy
Fgrarr o waT & § o fr ww oy
wfag § | oq 97 & o Wi et sufive
A A IR AWE....

Shri A. P. Jain: 1 object to the
reference of a gentleman who is not a
member of the House, who is not in a
position to defend himself. It is
against parliamentary democracy.

Shri Nand Lal Sharma: ile is a
member of the Ministry and has been
already referred to in the Touse. I
am passing no remarks against him.

Mr, Chairman: The hon, Member
should see that the mere fact that a
reference has been made to a certain
gentleman previously and has n>t been
objected to does not entitle him to
speak about him. A reference may
be made if he wants to say something
which is not derogatory to him. The
hon. Member cannot criticise the con-
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duct of an officer by name and attri-
bute motives to him when, he is not
here to defend himself.

Dr. Lanka Sundaram: On a print
of order. The gentleman concerned is
the Custodian of Evacuee Property.

Mr. Chairman: He is not the Custo-
dian.

Dr. Lanka Sundaram: Can he be
referred to by designation?

Mr. Chairman: This question does
not arise in view of the statement of
Shri Nand Lal Sharma that he is not
criticising the gentleman referred to.

=t 7y ww mat: ¥ fAew T
g fe AR el MY g7 F aw afe @
Fafaa DX A I FFT 7T A AW
a1 | F 9 §T TE FAO A 94T )
® ¥ 7g wgT WEgw @ 5 g
fafredt & Qeamox @7 & F1w S
ITX I T4 A T Ig WK T
ver f wifegx w1 ¥ge s 91 WY
T | T TR I F AT 78 | AT A7
FgA FTFLOT 9T 1 A qWAT § %

. foaar gaa s wrfed a7 T w7

q @ & | A A TgH T g7 qrwd
£ fr o 72 7@ =xfem Y reomdf R
¥ wreor X Y 7 AR ek o
¥ qg %8 fear wmam fF aomdf
JAET TATH T | TR wAq
% FeET &, 99HT o ;e g gar
2, A ag wrhrn & S 2 A
A 78§ I Y wrar @ AR Facorar
agl | SEE ATy T A, Ty
IJAHT I wIow T 5 Igwr fvrd
&% wk € 1w faaw F Fu el
7z ¢ fir ag s Strar & fe aroomfast
oY gwer aarer g f €, S a|n
fear mar g, I X AR § Ao
feer fagr v @ ok S A
Ft #1 g # feur mw @ 1 A
e goTe 7 ¥ ag fag w3
FezT A | AR T FT & S
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& dvwwg foar f5 W @@
T 1T g § e qoay
& FXW FIE aTq A FAT AEA UG
# wme w241 qgar § 5 A wd
Ieirfsa g ok o Scfifer 9 &
A E ITH S g AR FAH AT A
AT § | AT JAXT ag groa § e Faed
e g4I 4T, 9 & 91, ¢TI
q7, TN ZA AT 7 T & 31 | I
I FT g § | AT I g Fa=r
& e amd Fur w30 1 7t S Co T
s qrfeems & 9 FT 99 §
A% § qared i frral 3 ofra s
o fem & | faew & felY oY g A
# afy 0¥ =i 93 ®T A7 a wrag
frgel ¥ 9T WX oA | ¥fEE
Feftfeat 7 smor s i@ AT QE
T E TR TAAI}TE A
@ w| T § afer #if e
HqITAT | IT& 87 AT Q¢ AT Lo
Fqe F71 @ fgan faar | 99 § § =
f& freaAY St A TEe™ET Qoo
AT N A T fmar ik sEw
qTT WAt yATE & | A [T
AR AH AW 7 & ey feamar
g T g g 4T e adm
T g A Y goonfaat W ged
TG BT qgwaT |t wu qwE N
oe. OF 97 fF agr faaer
wwd w1 WY faor § 9w g
AT T AT TYAT 97 | FTAT TF A
¥ TR @ T e I 98 v T
q7 f& ITFT T @ ZAR A
femr mr € | g el 9w WY
Y AT & | A IT ¥ T T §
fiF goa FET @7 FAL A ¢R00
Trd | a7 & Wied 97 FY T JT
# f5 g 300 T8 AR QT IH A
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6 p.M.
¥ faaar § 1| T Y g st amr
AT 94T ST &Y | @ ade &
TATITTAGY FY FET AT & | 7g T AR
am Iifear € 1 fra e fafre
HERT TFBT WHe w3 ag frar fear
T + # | qg> oY wgroar fin oX
ot #f sufer § o & e agt W
TF TFTT A7 40 °7, 1| | gF ok
wraeg A, SfeT gt | IR o
TRy s aeH ¥ foq § | TF AT B
faer ok oF ow Wi w, oF g
a§ ® frs w1 AT QX safer @
fir forx Yy ®YE wom A fes Ty
TR WY wdRe & amd & 7 frey
Tz & qNT €9 AT w1 AT v a7 fw
TF sIfe & wgy v e g ] 'l
T A WFET FECT QY IE | AT F
W faedr fodr fF o o¥ =fer
& T ATE | F 7 = Ivfeam g v
A wgy & a0 7 Far 91 fF Ay
% FA q4rzd, wiq afgfy, @ &
arr ®Y fead & amw g

st Qo o &A: BfFT ¥ Ay
Aqq TE TAT

ot wex s wad ¢ A Frdge W
fr & oo &7 ¥ wf|r A @ &
frgrr 31 A Aot a7 97 e
At af ff Ao ST R s A,
R farr Y A€ w1 AT A E
wied & fex frags svar g 5 a
N F a9 qreR F awor GG g,
feararr afi g, dfF & s Y
TaTs; fe G srfer M g ager &1 AR
St FXrgd, o afwfa frger #fa
AT w27 a7 fr QX gF ¥ afaw ww
R aw § g g9 F ofg@ s
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[sfr weg st T ]
WA g% 39 o FE A
g |

w afafom & @@ @
wrofra & fr o framr w0 e Fefafegat
A iz fear war § 1 o A Ay
fafrez & ® wx frar—gdlf o
¥ aenfEty ®Y W4T, OF ® Wi
fam & gae w¢ faar mar—"waved
fargy’ &Y w4, W gy ok A
o1 w8 | qromdt ugr 51 g &, I
NAAagTaF T g 1@ W
¥ & geeq A, I A YT X
g TEA | TF T qgi Lo¥ (B T
£ 9 arET AR A A F AR F
£ | Tl TF T YT 4 TR I § AW
g I9E Tw ¥ fod &)

“The matter is still pending for

want of any definite reply from the
Government of Pakistan.”

qrfFer ®7 TP FYE I 3]AT Y,

g% fFad € 99 F uis gEe AW FQ
g o #ga & fF5 A Frawew @
T | ¥ ST DT ITET Wy wEr §
§ o arra & FAST At sreai A aeyfar

¥ oifeF oW At K@ | I

#T F1E W 719 HA o7 AT I &Y
i amr g st § e qw ay
forer &, guTa A §, aT rfrer @3-
Fre B A & 7 T &) wien
T I9 I E0 OFw Al ¥ wwd [
# gwwan g 5 @ s &, faem,
frafne aRR 9T T A N w
ar By &y fear o ?

#, sty wgew, 9 ff aww
# R @R FFEaTT N aE e
gL g ?

7 8T ¢ TTER Aagrd Mg T AT |
qe wsafear gff, qer s & § 0

~
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qTTA FFF FE FE T, 49
AT Fg FF  HT a9k goontegt
1 oy faeomy &: ot Y fierr fR
A aefy s feare 2 & gt

- e ws T ¢ | TS T mff ded

Treondt ®Y fir 37 & wrg w7 W@ R
arer § | el et & awew
frowier gmfe & s & ag }
oalaer ¥ § N wor w8, IR X
AT A AUT FA 47 Q@I § | I« &
I fraw & e & T | fw
IR ATE T ¥ T8 wgT A figsw
& @ whr | & ofifafe & &
frazs % fF o Tomdf ¥ @
Wt a7 W A FET E ) afx T 6y
T gAatE AAY FT Y FET § QY
e 9% %8 FT F A7 w1 s7q qHTRA
g, o} st Y MR, el
# xq =07 f, wT W 7 W
Ffew 78 &, av M @ fafrdt
¥ garer £ &7 afgwre @ &
oF N FY F AT & o FTw &
AT W &7 7 [, w4Y fr o aw it

| ANTE { AF AWTT HIT AT @T FT AT

FTATT ST AT AT GIFR §B FT TG
gl 99 ®7 T ¥ foR, @Y sreomdf
AE w3y & T AN | ey F a8
ft sg f ofenft arfeerr & o
g Sdtfeat # awenr ot g T
g g AR I W -
ay ¥, dewwmaddy & ¥ qov
¥ 3R g s W& fr iy 9w & gt
®Y geTT & 1 AR EEET W A g,
g a9 & & quat w1 v & | et
1 J= frw 3 foar 1 o @ g A
1 XY, I A T WTAAE FT qTAR
e T T far @ gz omdf
w47 Y ? W ar § v S§ ewm
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A # 7 Anrrar § J 77 ey
#Y T Jq 747 A BT AT | /AL BT
q Fg1 fF a7 17 @wAS § F AgE AR
©w 4y foqm, wofe & A g
formr & 1 97 ¥ O #qr Wl dar @Y
gwr g o ag o ®Y W € 9
firdy wr awr Ag 1 oty I IEY F of
A gE A @w frar dkoar
T E A & fcqe ar M § ) A
A a7 oft, F7 ¥ F7 § sufm W
¥ 3 wg 5 & 7 W W T
B & &, 7 37 A @S g7 gr
& g | ] qar & w7 g, 3}
fr & Fir § T & =T o+ -
T #Y W4T g, SV QAT FEAT TG
A, A AT F IAIF I ALY G|
a1T AN F qrE IFIT TEEIT ATEAT
WM AR T agET e Ty
AT wY AT ot fr 7 fr @
&1 qar off T Y =7 @gAr Tnfed |
ag Wt o FgrAfa ST AT ISTR & |
qdy arr g &

garEar, ¥t ¥ qfosw, w0 &
gza & ofqxar, e & froee ad
F ¥ fod wegag P @ A F o
¥ frags wem 5 ol o AR age
FETAFRT 1 TT FTHFLH IO
farmrk & g

ot fto g0 T Y : gwwfT
wRey 0, @ At F agy ¥ wR A
wgrd | ® o aRereR § mar Q)
wzi ford Y aomdt @vr § o & ¥
arde gf & aR WY Wi fefgwe
Fom IR E@E STF IR TN
W AW g & R oI g aw
¥ qUT GO ¢ | TAHE HT IT AT
R N @ T T = FAT e
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fee g7 @& g it s & w0
a9 Teftg gww A g} g, T@t
@ | gt d oF Fegdry @ se
t 37 & fod oY wre fsar o &,
N g gyt faear §, AL W@ X
duy 37w A frear & 1 & A WA
g fe fogoft ot & iy & B ot
afif @, 3 ¥ - ¥ 59
TES A qR A AW W
wET g, & A aer agy fae @
g | 3fe & & < W e
&, 9t X A1oAT q9AT & 1 ot B F O
TGO A I FHFaR A g0 g
¢ 5 im feorh, sw T,
O g8 7 from § ) Mfew fFowghta
¥ for @ age o @ w @ wife
@ @i 7 smary Sord, feRe™
qIfFE ®T WTET 3T T X anft
Wifere g @ ™ | g & e
& SN q A9 AT A X F, oEw
g wifgd, d9r AT wifed | ¥few
¥ vz € i g9 ) 7@ aTAS § gy
tforer & 4.9 aifgg dfer ofefess
MITEARNITTEAI AN T
¥ AET I3 AW § fF W v A
from aifgd, T A D, W F
g fou g fear & 1 awmafr wgy-
@ & g fag ¥ s g fe qar
aff g wifgd | N I qETe
@ ¥ garh A gl &, wife gl
¥ o g9 @ T, qUw P T, TR
o aY 39 & fod war w9 QAT wfgd |

ae ¥ 9 qomd agt W
AR § IT H AT FAT 1Y, R0 WA
¢ < ag 3@ & amw & fr 9 et
arfr & wrf g A o B
A% TET WA § ITH0 W AT I
g1 amar § afew @ gt fre @@ wré
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[=ft o gao TTANA]
¢ Ik fod AYE s A faam o o
R ag wewm fegat & anfa o
¥ FT0r @t § | ¥R gdf e F oy
gRagE I MR A QXA
g @% g & fF SR gaewd
e T A A @ @ g
TaT 7Y 9w O &« 41 g §, dfww
o A wfqer € 1| X wgy Wl
N gaee oW ® wad fea
o @ & 1 o o & ATy agh ¥ wrd
N §, 7@ @ A & AR A8
T N Ty 9§ AR R A A
frot gd o ¢ T T 42 g E o
IR W AE F yaE fed oo
@ ¥ & fafrex agm ¥ wgm fs
qg  aTdETe, MR, T #R
g ety ey #F o s 3
N & B sEedr § 7 @ e
# gl # agd ATl § AR T
Ro, {3 WTE g A T A & AW
Favl fgrgelt ¥ oty e &, ¥ WneAT-
Rt & &1 Ao A A, TR I WS
¥ e X IR § AT | ST
arz fewrr wwgar g fe sgrewr i
o a4 AT ¥enl & 9
foraet & gow fa @ a, fee
FAHY A e w9 R feael o1
% qfcaw fear @ @R fre ag
W w7 At feerd & e
qreh € Y, g owgewr ahd
%1 Qg™ WY § N ag ag g evi
AN T IR T A TR TR
sfc AT ol ¥ SR agt v oA
fpar | & AT GEE FT A I
g g Y 3 frewn @A g
T A0 AR amiAT € fr s 9T 4

gql WS &4 . GATX | G R AT
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¥ fam o1 ¥ w2 fgdr AR qomt w
¥ I A R qow A
AR AT T T W) qwwEr @
fr e At 2 aw Y gy
A g T ¥ frr faar s
T8 a9 e § fr oo Pt
T A W TRg OTE qGA 9 AN
T A s @ ® A g
feorar fF 97 o o® oA oW @
R § I AFQ T faedt, @@
w qwm A faed, awft | ek #
@ @ TS R g § e g R
oF W el 1 e fare
Tark 91 AR aw v &R fr a8 w™
ey o ¥ & o AR W A W
wrEr aaar femma oft oY aFft 0 R
T gATT X & ¥&an g fF Ao aea
RPE@EI R WIFEQ

i ......

Uy @ ol & Udn : o5 Ulye
-l

[Maulana Azad: It is good to laugh;
it is no good to weep.]

stdto gao TwEIw : &iw @,
ga & faar 9 wrf s T wT e
TR, § T § orfie WA ArEa
£ fr m agn wgw Amer § R
M @ FE & feR Ao on A
TR, I} N AvE Fom Tw
gw § 78 N fasgw o ardf & A2
¢ a1 ag @ o R § A Ear
drear ¢ AT o ATET AT &, W@
F @t aq #Y oot rafaal s aga
¥ qTAEE § W ;T TG
TIeAIgE ¥ §FF & |
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AR WA, ATIX WA qor A,
¥ & amowr ae f& A fmm
#F ot o &0 g S facaT T Wl
¢ s g T e frow @ @

- f& & ogm wt § A @ F oA AqY
T § AT AU cATEvEw w e
WA % FTAT § a1 A ¥ 5 a It
¢ forrsT Taea v ¢ f & o SR
T %€ |

st s ww (I9)
dfgem & o w g @ sT=
firar war § s gud T Saw -
¥ gy o TR §

tﬁlﬁ’o qAo m" P qg 9
frama & & o W@ T |® 1§, AW
¥ TE g o ag A & IF WER
g W o d gd, fg # TR
fedfafodem foid & diw 39
feedee gfomt & a1t & o AW T
w1 forw &, Ja% I F AW A v &
fr a9 Iu% fod oF faeg® T -
foae Ty Al g & gy @@
Ferfadt *T THIT TP AT /G
g Jow o ¥ gw A g
R A @ EH WAL HT EwAT,
wiifr a3 N gF faegs whiw adf §
a1 &9 IT & are F g ™ i &)
qiff dmre a1 e ¥ sl & sreTan
N AR R Ivw afr & fgg o
¢, I A ary g & ok w@d,
™ @ & 0t g o, g A
afer sawar & el )

Tq & T WTET T FY F I -
a1 argar § e & fedt ardt w1
§ 9 F & W g wh wwer Afq @
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afifra o, g v & e wfeR
T & | Tadde Y g @ oA
ITE W [T AMET AR &9 I« §7
e w1 aifgd fe g aa Wik
o aga frt @@ & ¥ s & aT &E
& § | I g9T AT T I -
Hz ®1.90 8 39 oy & fF 9aw
ae & s AR A g wfee
T} g g 5o fafes
qERG A ;AT Y At N afsfeas
tod & £ § rh A s §
Wk o A 777 Jo0X | W@ X @
T AR AT F AR & ¥ &
Ll

Shri A, P. Jain: ]I have listened with
great interest to the speeches of no:
less than 17 Members who have spoken
today. 1t will not be possible for
me to cover all the points yet, I shall
try to deal with the important issues
which have been raised this evening.

I am grateful to Mrs. Renu Chakra-
vartty who made some positive and
concrete suggestions, viz.,, that before
undertaking a scheme, it must be more
carefully scrutinised with a view to
see that it is a sound and good scheme,
fit to seftle the digplaced persons. 1
must confess that particularly in the
east, when there was a great rush of
displaced persons and urgency of re-
habilitation, in some cases proper
scrutiny could not be done, and the
schemes were defective in certain
respects. She also raised another per-
tinent question about payment of the
loans in instalments. We have al-
ready rectified that. And so far as
housing loans in the east are concern-
ed, they are given ordinarily in two
instalments. Business loans are being

- given in aone instalment. She has also

said that in advancing loans, timing is
an important factor. I accept that
because a rupee given in time is equal
to ten rupees given out of time, These
are some of the constructive sugges-
tions that were made during the de-
bate. 1 dare say that these are the
only positive suggestions that have
been made.

Shri 8. C. Samanta (Tamluk): One
question, Sir.

Shri A. P. Jain: You can ask me at
the end. Otherwise most of the de-
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bate hgs taken the usual form of a
tirade, beginning with my hon. friend
Mrs. Sucheta Kripalani. She has said
that my Ministry has failed, She has
said so in unequivocal terms. Now,
Mrs. Sucheta Kripalani was very acti-
vely associated with my Ministry until
about a year or fifteen months ago. All
the failings of my Ministry are her
failings until that time. Whatever
failings may have occurred......

Shrimati Sucheta Kripalanl: I am
very sorry this explanation would not
hold good.

Shri A. P. Jain: For you nothing will
hold good. I know that.

Shrimati Sucheta Kripalani: Not at
all. I am even now willing to help.
You may bungle through, but in spite
of your bungling I try to help what-
ever little I can.

Shri A. P, Jain: I am glad that
she tried to help me out of bungling.
She says that she is still trying to help
me out of bungling. But perhaps ac-
cording to her, I am not taking her ad-
vice, Yet, she is here and I ask her
a straight question: Has she ever
offered advice during the last 15
months? Have I not heard her? Has
she offered any suggestion which I
have not accepted during these 15
months? Now, whatever may be the
failings of thig Ministry...... ’

Shrimati Sucheta Kripalani: Now,
may I again interrupt? Whenever
you have condescended to ask for my
advice, I can assure you I have taken
the trobule to go to you and give you
advice, but somehow, the implementa-
tion of that advice, I have not seen yet.

Shri A. P, Jain: Here you are. Tell
me one such suggestion which I did not
accept. It is here an open challenge
to you.

Shrimati Sucheta Kripalani: Let us
take the schemes for rehabilitation for
womens. I gave it to Mr. Mehr Chand
Khanna at the committee meeting,
and I do not know what has happened
after the Committee meeting.

Shri A. P. Jain: Did
that advice? you give me

Shrimati Sucheta Kripalani:
it to your Ministry pa I gave

Shri A. P. Jain: During the last
fifteen months, I might have been a
changed man. But whatever [ have
done until 15 months ago was in close
collaboration with her, There was
hardly a committee of this Ministry on
which she was not there. Even today
she is associated with the most impor-

.........
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tant committees of my Ministry, and
yet when that remark comes from her,
I think it comes rather with ill-grace.

With regard to the report Mrs.
Sucheta Kripalani. Mr. Achint Ram,
and a number of other friends have
said that I have made tall claims. thatI
have said that the problem has been
dettled. In other words, I have made
false claims; it comes to that. Now,
the report is here. and hon. Members
have made reference to three expres-
siong of opinion. Otherwise it is a fac-
tural report.

The first is on page 1. where it has
been said:,

“The measure of success achieved
in the solution of this complex
problem, particularly in respect of
the displaced persons from West
Pakistan, is a matter of some
satisfaction; but the situation fn
respect of the displaced persons
from East Pakistan still continues
to be a source of anxiety.”

Is that a tall claim?

Then there is another reference on
page 6, where it is said:

“The vast majority of displaced
agricylturists from West Pakistan
xenda'y. therefore., be taken as rezetti-

We have given figures, accurate
figures and no hon. Member of this
House can challenge those figures. We
have said that about flve lakhs _
and a quarter families have
been settled on land. Are
they not resettled on land? I
are say there might be a few hundred
amilies here. or a few hundred fami-
lies there, but by and large, all the
familles of agriculturists, who have

“had land in ownership in West Paki-

stan, or who were working as agricul-
tural labourers, there, have been sett-
led on land. It is quite a different
question that some of these holdings
are uneconomic, a question to which I
will come later on.
Shri Gidwani: On a point of cor-
rection. Not the whole of Western
Pakistan, Excepting Sind, Baluchis-
tan, the Frontier. and Bahawalpur.

Shri A. P. Jain: In the face- of these
figures. is this an incorrect statement?
It simply sums up the position.

Then, on page 19, we have said:

“From the above assessment, it
will be seen that a stage has now
been reached when it can be said
that the displaced persons from
West Pakistan are more or less
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assimilated in the economy of the
country.”

Lala Achint Ram: Incorrect.

Shri A. P. Jain: It is correct, and I
assure you that it is correct.

Lala Achint Ram: It is incorrect.

Shri A. P. Jaln: You may say so,
tlﬂ.xt it is correct. Let me speak fur-
er.

Now, what we have claimed is this,
that the displaced persons are assimi-
lated in the economy of the country.
What does the word ‘assimilation’-
mean? Does my hon. friend perfect-
ly understand that? It means that
they have become a part and parcel of
the economy. No less than 220,000
persons -have obtained employment,
Probably, there may be » little dupli-
cation. It may be that some persons
have got temporary employment or
that some persuns have got a non-equi-
-valent employment here. Yet, that is
a fact that two and a quarter lac of
persons have found employment, We
have given some small loans to 1,75,000
persons. They are working as busi-
nessmen, carrying on shops. It may be
that some of them may have failed; it
may be that in some cases, the amount
may not have been adequate, but rion-
theless a very large nummber of persons
are assimilated in business,

Then, we have given vocatjonal train-
ing to no less than 57,000 persons,
and 12,000 refugees are under train-
ing. I have not got the figures of
persons who after obtaining technical
training have cither set up small work-
shops or found employment. Yet we
have given them training. Now, the
question is asked: Why am I not in
a position to say how many persons
have found employment? We set up a
system of what is known as ‘follow-
up'. Every student, when he left the
institution was given a number of post
cards, so that he may keep in touch
with us whether he is in employment
or he is not in employment etc., but we
found that there was not much res-
ponse. Anybody who has completed
training is a'freé man. He can"sgttle
anywhere, wherever he likes. If he
wants any assistance from ysg, he can
write to us, and we will iry to do‘otr
best, but beyond that, my ministry has
no control upon the movement of per-
sons who have received training.

[MR. DEPUTY-SPEAKER in the Chair]

After we have given the figures of .

agriculturists who have been settled
on land, the number of persons who
have found employment in 3ervices.
and the number of persons who hsve
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been given loans for setting up busi-
ness, and of those who have received
technical or vocational training, am I
wrong in saying that they have been
assimilated in the economy of the
country? 1 have made that state-
ment, and 1 stand by that statement,
and anybody, who saygait is not cor-
rect, does not understanid the meaning
of the word ‘assimilation’, or is saying
something which is not purposefully
correct.

Let us try to understand what the
term ‘rehabilitation’ means. In fact,
there has been a lot of misunderstand-
ing about that expression. My hon.
friend Sardar Hukam Sipgh made soine
observations. He quoted what I sald
on a previous occasion, rather inisquo~
ted me, because I never attempted an
definitiop of the word ‘rehabilitation’.
Nor do I think that I can give a pre-
cise deflnition of that term today. Yet
I want to give an idea of what I think
‘rehabilitation’ means.

To my mind, it consists of two
parts: one, housing and the other,
means of livelihood. Now, Sir, India
is a poor country. It has got a back-
ward economy. Take the case of ag~"
ricultural holdings. I have had the -
occasion, when I was in Uttar Pradesh
—lJ.P. is one of the comparatively ad-
vanced provinces—of getting an analy-
sis made of the economic and unecono-
mic holdings. Roughly speaking, we
laid down that a holding of tive acres
and above may be considered as eco-
nomic holding; and a holding of less
than five acres be considered as an un-
economic holding. And the re:ult of
the investigation was that 80 per ceut.
of the holdings in U.P. were unecoro-
mic. Now, it istrue that the majority
of holdings allotted to displaced
persons under the quasi-permanent
settlement are uneconomic. The
quasi-permanent settlement in the
Punjab is based on the land possessed
by the land-owner in West Pakistan
and any person who owned upto 10
acres of land has been alloted 75 per
cent. of land worked out accordipg to
certain methods of valuations i.e. the
ordinary acres were converted into
what are known as ‘standard scres’
based on productivity and other ad-
vantages. Therefore, in point of value-"
everybody who owned land. In West
Pakistan, {f he was a Punjabi or of
Punjabi extraction, has been allotied
3/4th of the land which he had posses-
sed, provided his holding did not ex-
ceed 10 standard acres. Now, if there
were uneconomic holdings on the other .
side, there would be uneconomic hold-.
ings befe it is true that their numiber’
has.increased pwing to the 25 per cent.
But that could not be h . A
general economy of the country ‘is"
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there. There cannot be islands of
prosperity for refugees in the midst of
comparative poverty of the locals.
Therefore, whatever may be the me-
thod of doing rehabilitation, anything
that we can achieve will not go beyond
the common ecogomy of the country.
And if in this ntry, 80 or 90 per
cent. of holdings are uneconomic, it is
mo criticism that the holdings allottad
to the refugees are uneconomic. If
in the rest of the country there are
uneconomic holdings, the refugees
have to share them, Even then, Sir,
outside the Punjab, our minimum al-
lotment was 8 acres and it even went
up to 32 acres. Then we were not
hampered by the considerations of
ownership on the other side.

It is a guess—I cannot vouchsafe it
from any enumeration or any census—
but my general impression is that not
fess than 25,000 to 30,000 of persons
settled on land outside the Punjab and
PEPSU and those who had never owned
an inch of land in Pakistan, whose an-
cestors had never owned land in Paki-
stan, and who were working as labou-
rers on the flelds and farms of land-
owners. And, if I am proud of any
settlement, I am proud of that settle-
ment, because they are the children of
the soil, who had not been <creating
wealth only for themselves but also
for others who were sitting parasiti-
cally upon them and sharing the pro-
duce of sweat of their brow. Now, ]
am happy with that result that we
have achieved. because those persona
who have been working as landless la-
bourers on the other side, even if they
had been given land of not good qua-
lity, unirrigated land, they have made
good use of it. Every time that I go
among them I feel proud that they are
adding to the prosperity of the coun-
try. They are producing a variety
of grain, wheat—good kind of wheat—
paddy, gram and a variety of things.

Now, Sir, to business: We are a
poor people and so it is natural that
most of the refugees would be having
small shops. Again, unemployment.
Is there not unemployment in this
country? The refugee has to share
it. Unfortunately, he being the wea-
ker party has to suffer more. I am
not talking of the particular colonies
like Faridabad, Nilokheri and other

laces where there is a special pro-

lem—I shall ~ome to fhat presently.
But, Sir, there are certain economic
levels and standards prevailing in the
«country, and all that we can Jo is that
the particular disabilities, from which
the refugees suffer from the fact of
being dislocated, may be removed to
the extent that he comes up to the
general level and be assimilated in the
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economy of the country. That does
not mean that everybody will have the
same type of profession; if he was a
landlord there, he must be a landlord
here; if he was a businessman there,
he must be a businessman here; if he
was living by begging there, he must
be a beggar here; that is not rehabili-
tation. He must become a part and
parcel of the economy here so that he
may make his way. Beyond this, re-
habilitation becomes a question of the
general development of the country. If
the coyntry becomes prosperous, the
refugee will share the prosperity; if the
country goes' down, he will share our
woes, At a certain stage the refugee
problem ceases to be a special problem
pertaining to a set of people, It mer-
ges into the general problem of the
counjry—of the prosperity, and pover-
ty by which the rest of the population
suffers. That is the standard by
which I want the work of this Minis-
try to be judged.

Mrs. Sucheta Kripalani, Mr, Achint
Ram and some other friends comments
about the report may,ifI am permit-
ted to say so, be summed up as ‘It is
too good to be true’. I claim that
the report is based on facts. You
either refute or accept those facts but
once you cannot refute those facts the
conclusion becomes inevitable, Now.
I know that in certain places there are
difficulties—special types of difficul-
ties. I have been fighting against
them for instance, take the case of
Faridabad. I know there is unemploy-
ment. Mrs. Sucheta Kripalani said
that I was heavily subsidising the
stone quarry there. It is true. I hring
people from Faridabad to Delhi in
trucks, spend one rupee or 14 annas a
day on each individual who comes
They come and work here as labourers.
These are all facts. But what do
they indicate? If I can spend one
rupee a day per head in order to pro-
vide them work here, of whatever na-
ture I can, is it not an honest effort?
If I am heavily subsidising the quarry
there, is it not an honest effort to pro-
vide work?

Shrimati Sucheta Kripalani: Yes, but
productive work.

Shri A, P. Jain: This quarry work {s
roductive work. The work of build-
ing houses is also productive woark,

Now, Sir, the very facts by which
Mrs. Sucheta Kripalani wanted to con-
demn me are proof nf my anxiety and
honesty to provide them work.

There is unemployment in new town-
ships, Now, townships have a pecu-
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liar problem. Township does not end
by building houses as Shrimati Sucheta
Kripalani said. We must have gainful
employment. If a displaced person
comes and settles in Delhi, he becomes
part and parcel of a settled economy;
he can partake in the developed eco-
nomy of Delhi. But, townships are
built far away from existing towns in
rather isolated places, Up to a certaln
stage people are engaged in »Huilding
the township in one way or the other.
After the township is built, we have
found that it is not so easy to create
other types of gainful employment. A
sort of hiatus is created between the
construction stage and the industrial
stage. All my colonies have sutfered
from that, they are suffering from
that. So, there is a particular type
of misery in the colony and I am doing
my best. It is not easy to create em-
_ ployment. when fresh capital is not
being attracted as is the case now.
Yet, I can assure you, Sir, that I am
doing my best. If I have failed, all I
can say is, find out another man and I
will never object to that. A man can-
not do better than give his best. I say
I have given my best and if my best
does not satisfy you, by all means have
another man and I can assure you that
I will not come in the way.

Now, I come to the question vf com-
pensation, a very impportant question., I
consider compensation to be another
aspect of rehabilitation because, an
overwhelming majority of the claims,
may be near about 80 per cent. are of
comparatively small properties, not
exceeding thirty thousand rupees in
value. In the present days, when the
value of money is not high, a person
who possesses property worth thirty,
forty or even fifty thousand rupees, can
by no means be called affluent. There-
fore, any assistance that we give to
him, whether by way of compensation
or by way rehabilitation, is, in fact,
rehabilitation. That is my view of
it. For the last two years. I have ap-
plied myself to this question of com-
pensation. I have made a number of
statements here in this House, and, on
the last occasion, I said that “I stand
by every one of those statements which
I have made.” Mrs. Sucheta Kripa-
lani raised the same question last time
and in spite of my definite and catego-
rical reply she has repeated the same
thing. I am sorry for that. After
all, we must believe one another's
words and I had said that I have made
certain commitments. I have made
those commitments on behalf of the
Government: they are not my personal
commitments. If. at any time, it i3
found that I have exceeded the autho-
rity which was given to me, I must
pay for it and pay for it heavily, I
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have stated more than once that a sche-
me of compensation has been prepar-
ed in all the details. It has been sub-
mitted to the Cabinet; it is pending
before the Cabinet. The necessary le-
gislation to implement that scheme has
also been prepared and it is pending
before the Cabinet, Now, if you
want me to say when will the Cab net
take decision, I am not in a position to
say. .

Shrimati Sucheta Kripalanl: Will it
come during this session?

Shri A. P. Jain: I am not going to
commit myself either to days cr weeks
or months. The scheme is before the
Cabinet for its consideration. The
Prime Minister wants to decide it at
an early date. Beyond that I cannot
go. On the last occasion, = Mrs.
Sucheta Kripalani said something about
this and that Minister. I repudiate
that any Minister had made any con-
tradictory statement and all that. I
repudiated that last time and I do so
again. In fact, when she repeated it
today, she must have been on stronger
ground. She must have been able to
quote the deflnite statement. But it
is rather -unfortunate that we try to
create trouble where the trouble does
not exist. Therefore, so far as com-
pensation apd the legislation necessary
to implement it is concerned, 1 have
made the position clear so far ag I am
concerned and so far as Government
is concerned.

Mr. Chatterjee said that a Commis-
sion should be appointed to investi-
gate into the cehabilitation problem of
the eastern region. We have already
done that. An announcement was
made by the Prime Minister in this
House. A Fact Finding Committee
was appointed. It has worked for
about three months. It has collected
all the data, which is being sorted out.
Shortly, it will be submitting its re-
port to a Committee of Ministers.

Now, Mrs. Renu Chakravartty said
that we did not seek the cooperation
of other political parties. I have had
some correspondence with her on that
question and I have expressed my
views to her clearly. This 15 what I
sald:—

“I hope you will appreciate that
fact-finding should be done by a
team of persons possessed of inti-
mafe knowledge of schemes, their
working and. procedure. A statis-
ticlan would be greatly helpful.
These persons must be possesied
nf a high degree of objectivity, so
that an impartial assessment may
be possible. The political par-
ties with their conflicting pulls and
fdeologles cannot be expected to

-
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undertake a work of this nature.
For instance, if your party, the
Jan Sangh and the Hindu Maha-
sabha are associated together, I do
not know whether there will be
agreempent on any points. Further,
you will' recotlect that I told you
that none of the officers of the
corhmittee are or were at any time
connected with the rehabilitation
work in West Bengal.”

She sent me a list of sixteen persons,
and I said:—

‘““The annexure attached to your
letter contains no less than 16
names of persons represeniing
Forward Bloc-Marxist, R. S, P..
C.P.1, Forward Bloc Socialist V.
Centre and P.S.P. and numerous
other associations whom you would
like to be associated with the com-
mittee, If the representatives of
Hindu Mahasabha, Jan Sangh, Re-
fugees and numerous other parties
are added, the number might go up
to 40 or 50. With such large num-
bers, it will not be possible: tn do
the work with necessary speed or
objectivity.”

Now, the Fact Finding Committee is
a Committee of Experts. It has col-
lected facts. Those. facts will come
before the Commitiee of Ministers.
They will conglder it from the adminis-
trative, political financial and other
points of view. It will be at that stage
that any political or other party inter-
ested in rehabilitation work can put
forward its views and they will be
welcome. We shall carefully scruti-
nise their views and in coming_to
conclusions, we shall give them due
weight.

I am sorry for the incident that oc-
curred at Yole Camp. Nobody would
be more sorry than myself. Yet the
matfer is under enquiry. The Com-
missioner has conducted one set of en-

quiries. Another enquiry is con-
ducted by a Magistrate. 1 can
assure the House that anybody

who is found guilty will be properly
dealt with. At this stage, when an
enquiry is being conducted, I cannot
go beyond that, and I am sorry -that
some responsible Members of this
House should have made observations
&n a matter which is under investiga-
on.

Now, the question of reserters. There
are a number of cut motions about
deserters. That question was con-
sidered by us more than once. It is
true that there has been a large amount
of desertions from among the refugees
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who were sent to Orimsa and Bihar,
More than one hon. Member of this
House have observed on occasions that
our rehabilitation schemes were de-
fective, they were not properly fram-
ed, we took the refugees to bad places,
to areas infested with jungles, infest-
ed With tigers and elephants. Now let
us ‘see what are the facts. The total
number of desertions from Orissa has

Shri Jaipal Singh (Ranchi West—Re-
served—Sch. Tribes): It is right for
my hon. friend to call Bihar a jungle
at\re:\ﬁ (:t all places—I seriously object
o that. '

Shri A. P. Jain: I never said so.

Shri Jaipal Singh: Yes, he said Bihar
and Orissa.

Shri A. P. Jain: The total number
of desertions from Orissa was 18,916
and from Bihar 11,417, making a total
of atout 30,000. Ou. of th-se 23.341
persons deserted from camps and 7,046
persons deserted from colonies, In
ordinary camps to which these figures
relate, the inmates receive dcles. cer-
tain allowances for clothing, etc., they
were not made to work. When was the
occasion for them to desert? In the
case of the 7,046 persons sent to reha-
bilitation centres we may have erred
here or there but not in all the places.
But if a person lives in camp and de-
serts, certainly the Rehabilitation Min-
istry cannot be blamed. In fact there
were certain middle factors—certain
political pulls, certain propaganda
which was responsible for desertion.
After full consideration we took deci-
sion, which I think is perfectly sound
one,.

0.1 the 22nd October 1952 at a com-
ference beiween the Union Rehabilita-
tion Minister and the Minister for Re-
lief and Rehabilitation West Bengal, it
was agreed that a deserter from a
camp or colony would not be considered
for any further relief, or rehabili-
tation benefits until and unless he or
she returned tothe campor the colony
from which he or she had deserted. In
no circumstances would relief or reha-
bilitation benefit be given to a squatter
at a railway station. It wag at the
same time emphasised that, all reason-
able grievances of refugees would have
to be very thoroughly scrutinised and
checked up after the deserters retur-
ncc{ tdo the places from which they de-
serted.

Now recently 800 out of 3000 or 4000
of the refugees who came in the new
influx returned from Orissa and gat on
the Howrah Station. The Rehabili-
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tation Minister of West Bengal gave
them an interview. She promised that
if they returned to the Charbatia camp
in Orissa from which they had deserted
then their case will be looked intd
by a representative of the Government
of Orissa, one of the Deputy Ministers
of West Bengal or an officer appoin-
ted by the West Bengal Government and
an officer of the Government of India.
But their cases would be looked into
only after they had gong back to Char-
batia, They agreed to that. But be-
fore they could leave certain pulls and
pressure were brought in and they
said they would not go. It 1s en
impqgssible position and I do stick to
the decision that a person who has de-
serted a camp or rehabilitation centre
will first have to go back to original
place, whether it be a camp or a colony,
and then only his grievances will be
looked into.

An hon, Member here said that se-
parate colonies were being set up for
Harijans. According to our scheme a
Harijan is entitled to all the rehabili-
tation benefits in the same manner as
others, not only in theory but in prac-
tice. Particularly, the hon. Member
referred to the case of Delhi. Now, in
Delhi we have adopted the sectionwise
system, we select an area. and all the
squatters in the area,.whatever may be
the caste or religion, or status of any
person, are all taken to a group of
houses built by us. If there is a
Harijan he will get the same type of
house as a Brahman.
the general criticism is incorrect. Yet
the All-India Harijan Sewak Sangh
and certain other bodies working for
Harijans requested us that we must ad-
vance them money for setting up colo-
nies. For instance, in Ahmedabad,
the Baba Thakkar colony has been set
up for about five hundred Harijan fami-
lHes. ~That has been set up by the
Harijan Sewak Sangh mostly one of the
money advanced by us, Similarly, in
Bombay and in Delhi certain colonies
have been set up. I hate that there
must be a particular set of houses or
group of houses set apart for Harijans.
We are not building any particular
colony for, Harijans except, that if
some association or body working for
the Harijans may be a loan from us.
But I am not going to take up any se-
parate departmental constructions for
Harijans. g

The hon. Member Sardar Hukam
Singh said that there are Muslim zones
in Delhi, that is, there are certain
areas sef apart where only Muslims
can be allotted evacuee property. In
the early stages of rehabilitation a de-
cision was taken, according to which
certain areas which were predominan-
1ly inhabited by Muslims were set
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apart: houses there were not ordinary
to be allotted to refugees for the rea-
son that at that time the communal
situation was very tense; there had
been numerous distrubances and for
the sake of peace and tranquillity it
was considered necessary to take that
step. But that decision has been
abrogated some time ago, not last
night. And today there are no such
things as Muslim zones.

. Sardar Hukam Singh: Could I know
when was that?

Shri A, P. Jain: Several months ago.

Sardar Hukam Singh: Could I send
to the hon. Minister copies of judg-
ments of the Custodians where they
have refysed the first informant on
the plea...............

Shri A, P. Jain: There is no system
of first informant now, My friend
aatally unaware of the present posi-

on.

Sardar Hukam Singh: They have
been refused allotment on the plea
that that was a Muslim zone. I talk
of today.

““Shri A. P. Jain: There is no system
of first informant now. There are no
Muslim zones now.

7 P.M.

Now, Sir, I will finish with a few
remarks about certain observations
made by Sardar Hukam Singh about
the revision of certain claims which
have been verified. The original veri-
fication of claims has been completed.
Claimanfs who were not satisfled with
the order of the Claims Officer had a
right to file a revision petition. Simi-
larly we found that certain orders of
Claims Officers had erred on the other
side, that is, they had assessed an ex-
aggerated value. There are some
cases of that nature, but their number
is not large. 1 do not think that out
of 5 lakhs of claims., more than 10,000
or 20.000 exaggerated claims have
come to the notice of my officers. When
the officers give final shape to claims
for being trainsmitted to the compen-
sation department and find that any
claim was over-assessed, they send it
to the Claims Commissioner who looks
into it to see if the Claims Officer
has made proper assessment. If he
finds that the claim is over-assessed
he sends it to a Claims Commissioner
for revision. Is thay procedure open
to objection? After all, I do not
claim absolute accuracy for these verl-
fications. That is impoassible to ac-
hieve because of the very limitations.
In most cases no title deeds were for-
thcoming,  Therefore, some sort of
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checking, re-checking, cross-checking
had to be done in verifying these
claims. We are doing the revision in
the interest of the refugees with a
view to establish parity between one
refugee and another. It is abundant-
ly clear that Government will not be
in a position to compensate a rupee
worth of loss by a rupee. It will be
only partial payment and if that be so,
the question is how the sum total is
to be distributed. Assuming the
total value of all the claims is, say Rs.
100/-, the total amount of compensa-
tion to be distributed against it is Rs.
50/-. If the claims of some persons
are exaggerated by Rs. 10/-, the value
of all the claims becomes Rs. 110/- and,
therefore, Rs. 50/- will have to be dis-
tributed against Rs. 110/-. Those
whose claims are over-assessed by Rs.
10/- will gain at the expense of others.
The rationalisation of claims is a step
in the right direction for the benefit of
the displaced persons and, at any rate,
the number of cases in which this re-
vision is being done at the instance of
the Claims Officer is by no means
large.

These are some of the principal
points, I am grateful to the hon.

Members of the House for various .

other issues which have becn raised.
What 1 can say is that 1 will lock into
them and try to benefit.

Mr. Deputy-Speaker: Mr. Samanta

wants some clarification.

Shri 8. C. Samanta: The hon. Minis-
ter said that the policy of giving loans
to East Bengal displaced persons by
Instalments has been changed now. I
think the hon. Minister is personally
conversant with those displaced per-
sons who had been given loans by in-
stalments. They have spent their
money not for the purpose of house
building or for small business but for
their personal purposes, t.e,, for their
maintenance. May I know whether
the hon. Minister will take into ac-
count those cases and give them fresh
133:715 so that they will be rehabilita-

Prof. D. C. Sharma- (Hoshiarpur):
Are we going to have the question-
hour after the debate?

Mr. Deputy-Speaker: Arising out of
the speech of the hon. Minpister, Mem-
bers are entitled to put any questions.

Shri A, P. Jain: 1 am not in a_posi-

tion to make any commitment.
The entire work of rchabilitation in
West Bengal is being looked into by a
Committee of Ministers. This case
will also come before the Ministers.
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They will consider it in all its aspects
and take decision.

Shri S. C. Deb: (Cachar-Lushal
Hjlls): One point, Sir. The hon, Mini-
stLr, in his report and also in his
speech, made reference t Fact
Finding Committee in Wes -Bengal
May 1 know from him whether any
Fact finding work will be taken up
in Assam and Tripura?

- Shri A. P."Jain: I do not think there
is any necessity for appointing a Fact
Finding Committee there,

Shri S. C. Deb: One point more, Sir.
The rehabilitation . work was in the
hands of the Central Government. One
day, at question time, in answer he
said that a part of the work has been
handed over to the State Government
of Assam. We do not find anything
about that in this report. We ex-
pected something would be said. May
I know how and under what terms the
work has been handed over to the
State Government of Assam and whe-
ther the State Government of Assam
has placed any scheme for that?

Shri A, P, Jain: It has been handed
over {o Assam in the usual course.
There are no special terms or agree-
ment. As they are doing other schemes,
they will do this. They will be sending
their proposals for filnancial and admi-
nistrative sanction.

si Lala Achint Ram: One question,
ir,

Mr. Deputy-Speaker: No more gues-
tions. The hon. Member spoke and
then there was a reply.

Lala Achint’ Ram: There is some
misunderstanding.

The cut motions were negatived.

Mr. Deputy-Speaker: I will now put
to the House the several Demands. The
question is:

“That the respective sums 2ot
exceeding the amounts shown in
the third column of the Order Pa-
per In respect of Demands Nos.
85, 86, 87 and 134 be granted to the
President to complete the sums
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of the corresponding heads of
Demands entered in the second
colum thereot.”

The motion wag adopted,
[The motions for Demands for.

Grants which were adopted by the
ggtie are reproduced below.—Ed.
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Demanp No, 85—MINISTRY OF REHABI-

LITATION

“That a sum not exceeding Rs.
18,15,000 be granted to the Presi-
dent to complete the sum necessary
4o defray the charges which will
come in course of payment during
the yedr ending the 31st day of
March, 1954, in respect of ‘Minis-
try of Rehabilitation'.”

DEMAND .No. 86—EXPENDITURE ON

Di1spPLACED PERSONS.

“That a sum not exceeding Rs.
11,61,87,000 be granted to the Pre-
sident to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1954, in respect of
‘Expenditure on Displaced Per-
sons”.”

Demanp No. 87—MisCELLANEOUS Ex.
PENDITURE UNDER THE MINISTRY OF
REHABILITATION.

“That a sum not exceeding Rs,
36,000 be granied to the President
to complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1954, in respect of ‘Miscell-
aneous Expenditure under the Min-
istry of Rehabilitation’.”

. DEMAND No. 134—-CapiTaL OUTLAY OF
THE MINISTRY OF REHABILITATION.

“That a sum not exceeding Rs.
22,92,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1954, in respect of
‘Capital Outlay of the Ministry
of Rehabilitation’.”

The. House then adjourned till two
of the clock on Tuesday, the 24th
March, 1953.





